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PARLIAMENTARY DEBATES

: (PART I—QUESTIONS AND ANSWERS)
Friday, 14th April, 1950

The House met at a Quarter to Eleven of the Clock
P———

[MR. SrEAEER in the Chair]

ORAL ANSWERS TO QUESTIONS

VACANCIES CREATED BY TRANSFER OF MUSLIMS TO PAKISTAN

*1676. Sardar Hukam 8ingh: Will the Minister of Homes Afiairs be
-pleased to state:

" (a) the rumber of posts held by Muslims in the Secretariat of the Govern-
‘ment of Indig just before the partition in 1947;

(b) the number of posts vacated by the migration of the Muslimg on account
of partition; and

(c) the number, out of answer to part (b), filled by the displaced persons?

The Minister of Home Affairs and the States (Sardar Patel): (a) 2644.
(b) 2485.

(c) 1284.

Sardar Hukam Singh: Are these displaced persons temporary or have some
-of them been confirmed?

Sardar Patel: They are not.yet permanently filled.

Sardar Hukam 8ingh: Are there any cases where displaced persons have nob
been appointed to such posts which were vacated by Muslims who migrated,
-on the pretext that there was no suitable displaced pesson available?

Sardar Patel: No, Sir. It is not so. But, persons who were regularly en-

titled to promotions could not be barred. So, some people have been promoted
to the posts in the normal course.

8hri Tyagi: Have any posts which were not previously occupied by Moham-
.medans given to displaced persons?

.Sardar Patel: There are some also.

(1505)
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RoyarL HUMANE SOCIETY AWARDS

*1678. Lala Raj Kanwar: (a) Will the Minister of Home Aflairs be pleased
to lay on the Table of the House a copy of the rules governing the Royal.

0

Humane Society’s Awards?

(b) How many such awards have been granted in India during the past ten
years, to whom were they granted and what was the nature of their services?

The Minister of Home Affairs and the States (Sardar Patel): (a) and (b). A
copy of the rules governing the Royal Humane Society’'s Awards and a state-
ment containing the information asked for by the hon, Member for the past
five years, which is readily available, are placed on the Table of the House.
[See Appendix VI1I, annexure No. 20].

Lala Raj Kanwar: May I know on whose recommendation these awards
are generally made?

Sardar Patel: Up to now, the awards have been generally made on the
recommendation of Government.

Lala Raj Kanwar: Is any cash payment attached to these awards and what
is the amount?

Sardar Patel: No ocashk payment; it is a medal, as far as I know.
PorLyaamy
*1680. Lala Raj Kanwar: Will the Minister of Home Affairs bhe pleased to-
stute whether in order to get the latest figures of polygamoug marriages Govern-

ment propose to make necessary enquiries in the next decennial census to be-
held in 1951? ' g

The Minister of Home Aflairs and the States (Sardar Patel): No, Sir.

Lala Raj Kanwar: May I know to what extent rolvgamy is prevalent in the-
country?

Sardar Patel: To the extent to which people want to marry more than once.

Lala Raj Kanwar: May I know whether Government have any proposal in
their social programme to check polygamy as a social evil or as an unsocial act,
particulurly in view of the fact that the number of males exceeds the number
of females in the country?

Mr, Speaker: I do not think we need go into all that.

8Shri Kamath: Is the Minister aware that besides polygamy in India, there
is also polyandry which has got to be abolished?

Sardar Patel: The proportion is not equal.

Lala R«!:j Kanwar: May I know whether in the opinion of Government, from
@ broad point of view, polygamy is considered to be & social evil or more or
less a luxury?

Mr. Speaker: He cannot put such a question,

Sardar Patel: It is a maftex of opinion. One must try and experience,
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Darcan KHWaJA SAHEB, ATMER

#1681, Maulvi Wajed Ali: Will the Minister of Home Affairs be pleased 1o
state :

(a) the income of and the expenditure on Dargah Khwaja Saheb Ajmer, since
the promulgation of the Dargah Khwajah Sharif Ordinance 1949; and

{b) the budget estimate of the Dargah Khwaja Sharif for 1050-51 as sub-
mitted by the Administrator of the Dargah?

The Minister of Home Aflairs and the States (Sardar futel): A statement
is laid on the Table of the House.

STATEMENT

Income and Ezpenditure of Df;;rigah Khwaja Sahib, Ajmer, upto 3lst March 1950 ond
Budget Estimates for 1950-61,

[]

l From 6 10-49 to 31-3-1950 l Budget Estimates for 1950-51
‘ Income- , Expenditure s Income 1 Expenditure
Rs. Re. . Rs. Rs.

64,905 59,909 1,365,304 1,861,612

* The date when the Administrator took over charge.

Maulvi Wajed Ali: May I know whether a communique has been issued
recently regarding intending pilgrims taking rice and sugar to Ajmer and has
the Administrator been instructed to take necessary steps to provide sufficient
food to the intending pilgrims instend of their being forced to take rice and

sugar?
Sardar Patel: I have no information on the subject; I will make enquiries.
g7 & fod ferdl 7 facs
* 1682 . = Wing : #A7 T WA A AqOW A g FA b5 q@w
FET arfaT &t § &1 & FAAifeal ¥ faee ferdt § @aard o ?

Hixpr Bapers ¥oB ARMED FOROES

*1682. Shri Zangre: Will the Minister of Defence be pleased to state
whether the badges of the army personnel placed in the Centrally Administered
Areas be struck in Hindi?

The Minister of Defence (Sardar Baldev Bingh): I am afraid, Sir, I am un-
able to understand the question. No script is included in the Army badges
which consist of five-pointed stars and the three Asoka lions. I do not also

‘understand the reference to Centrally Administered areas as badges wust
obviously be the same for all army personnel wherever they are stationed.
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Bax oX “ BarsaaT” BY U. P. GOVERNMENT
*1684, Shri Sidhva: Will the Minister of Information and Broadcagting
be pleased to state:

(8) whether the All India Radio, Delhi, broadcast the story of ‘Barsaat’ on
4th December 1949;

(b) what is the reason for the ban on this film by U. P. Government; and
(c) whether the Government of India have taken any action in the matter?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
Yes, Sir.

(b) It is understoéd that the film had been uncertified by the Uttar Pradesh
QGovernment as an interim measure pending the views of the U. P. Cinema
Advisory Committee.

(¢) The question does not arise, as executive functions and powers exercis-
able under the Cinematograph Act, 1918, continue to be vested in the State
Governments under clause (2) of Article 78 of the Constitution and will so con-
tinue until the Cinematograph (Second Amendment) Act, 1949, is brought into
force.

8hri 8idhva: When i¢ that Act likely to be brought into force?

Shrl Diwakar: Arrangements are being made and as soon as the whole pro-
cedure has been gone through, it will be brought into force.

8hri Sidhva: May I know whether it is a fact that the All India Radio
broadcast the story on the 4th December and have they written to the Gov-
ernment of the U. P. as to what were the objectionable features?

Shri Diwakar: The notification of the U. P. Government came on the 13th
of March, that is four months after it-was broadcast in Delhi.

Shri Sidhva: What is the objectionable feature, aecording to them?

Shri Diwakar: According to them, it was supposed to be prejudicial to
Indo-Kashmir relations,

Shri 8idhva: May I know why that did not strike the Government of India?
Mr. Speaker: Order, order.

Shri Sidhva: May T know whether this film has celebrated golden jubilee
and silver jubilee and if so whether Government intend to write to the U. P.
QGovernment in this respect? ’

Mr. Speaker: What is this golden jubilee? I could not follow.

8hri Sidhva: If a film is exhibited for three months, they celebrate the
golden jubilee,

Mr. Speaker: It is a matter for the U. P. Government; this guestion may
be put in the U. P. Assembly.

Shri Bidhva: My point is this. Tt is said that it is prejudicial to Indo-
Kashmir relations. That is an all India......

Mr, Speaker: I do not think the question can be allowed.
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Shri Tyagi: Was not this film ‘‘Barsaat’” banned during the winter season?

Sardar B. 8. Man: Was this picture exhibited in the Srinagar cinema
houses and was any protest made by the Kashwir Government?

Shri Diwakar: The Kashmir Information Bureau is supposed to have taken
some objection.

Shri Hossain Imam: Is it a fact that the Board of Film Censors in Bombay
is a body ou which the Government of India relies and their actions have the
Government of India’s approval?

8Shri Diwakar: The Board works under the Government of Bombay
CuLtUuBaL RELATIONS COUNOIL

*1685. Prof. 8. N. Mishra: (a) Will the Minister of Education be pleased
to state the functions of the Cultural Relations Council?

(b) Do Asian Cultural Relations fall within its ambit?

rktady Pl U S e ( 2f) £ (OT Ulpm) aSymed ST Rk
S Lo e fae Pl Saeyd S ekle cyuyd gyf WS &5 2 age A K
o LS ey K gl e b S S o Kyl
S s Rp plae gerd o DS Kl - da S oty
Y e 8 e S S

IO kagd Oyl (oS AnRiRadl S fuisS oS yrepe rpi-b (5)
-2 Ko o P S WS e -2 e
[See Appendiz VII, annexure No. 21.]

The Minister of Education (Maulana Azad): (a) The function of tho
Indian Council for Cultural Relations is to revive or establish and strengthen
cultural relations between India and other countries and take all steps con-
ducive to that end.

(b) Yes. The hon. Member’s attention is drawn to the Constitution of the
Council of which a copy is placed on the Table of the House. [See Appendiz
‘VII, anncxure No. 21.]

- TIHTT Tdo TAo fuyy : 77 g@ &1 mmamgy R, == a7
T F g IR’
Prof. S. N. Mishra: Have its branches been established in Egypt. Turkey
and Iraq?
ol Ky 2k g0 2 Pyp 6 JuiS w5 il - e ¢ OB Uy
2 gl e @l ol ] oK - A @l

Maulana Azad: No. The council has just been set up, It is just possible
that its branches may be established in the Jong run. But for the present no
branches have been established. :
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st Maw : 7g F9fae ;AT Ig F29 IoH AT § AT AR AT

e e e

ufrar & gat qarfes & qeaFE # dagadid aan !

Shri Gautam: Is the Council going to adopt such measures that would help
to improve our relations with the other countries of Asia?

—

o X LK ol g LS el & e & L 05T Ulye

2 1 e Jom oS ak ) S RS AdyS aRun atan® S S ep pylace

& JuisS = 2 LS Lmat o5 il ptiyys L K e o Splo S fuisS

wl =2 oty I gy Ky S - 2 S U SIS S L e il o g
- oS B el ¥ il ) Keeker S Skl S

Maulana Azad: As I just said the Council would gradually mnke efforts to
put into practice such things that would be considered essential for this pur-
vose. For the present a professor of Sanskrit has been sent to Iran on behalf
of the Council. At its headquarters the Council has set up a library and is
going to open a reading room. Soon the Executive Body would hold its meet-
ing and wonld discuss and chalk out.the future programme,

Al Frea - wfaard get & areafor afenfas aaer aam & fag
€9 Q9T § a3 91 ¥ fod fady e Aqe gf & ?

Shri Kamath: For improving the cultural relations between the Asian
countries how much amount of monev has bheen sanctioned under this scheme
for the next year?

———

-2 ey ol S sy o) S DS S ol e
Maulana Azad: A sum of Rs. one lakh has been allocated for the unext

year.

Shri R. Velayudhan: How many members are there on the Council and on
what basis have they been selected or nominated?

Jrrl S - 2L S I S e P pieeReRk s ol Uy
sS = el gb pylace wlpais 581 5 Ky oS ARG S deke o wl e
Kol g JWBlape WPl gl JRepiipe i S e & 2 G 2ol (gl
WS eabeal & W]l @ daingS o (yprete (o5 3l 2 WS WSy iy,
-2

Maulana Azad: The constitution has been laid on the Table of the House.
1f the hon. Member would take the trouble of going through it then he would
come to know of the details. The Council has been constituted in the manner
that all the universities and cultural societies have been given representation
on the Council and 30 members have been nominated by Government of India.

Shri Borooah: May I know whether the Government propose starting a

gchool for the proper study of the lnnguages and culture of the Asian eountries,
so that the work of Council may be facilitated?
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Maulana Azad: No, for the present this is not included in the programme

-of the Council. This thing relates to the Ministry of Foreign Relations. I that
Ministry would deem it necessury then such a school would be established.

#f Bo o Si7 @ 77 § 7g w7 &wan § Fr qmn qw wisfes &1
ET ag & fr A o g A3 9EF qofar ww ST an i e
aFg S A GE7 A IAH HATEF wrA HAT FAY 2

8hri A. P. Jaln: May 1 know if the Council intends to work ncecrding to a
well settled scheme or would tuke such steps as would be deemed necessary to
meet the needs of the situation that may arise?

— e

Cagpy Wi 25 2 ol kg gKa) - S Sa  JUs o5 gkl < iy 3 O3 Ulge
o5 K gl Kk oS Lyt gl K6y el oS ] Kb pee 6 £ fudS
- Sl
Maulana Azad: No, a scheme would be chalked cut. But it is  quite clear

‘that the Council would enlarge the field of its activities after taking into consi-
deration the amount of money at its disposal and the duties it has to perform.

q1g TRATAY fHE : 9g FTH I AR & qgAN ¥ T e g

Y gL qeF! § ATy S@FT arEd AL e Y & a1 39 1 FT9 §Y
T ag !

Babu Ramnarayan Singh: This work is to be accomplished with the coopera-

tion of other countries. If no branches are established in the foreign countries
then how the work would proceed?

fretefiF e AN AT A FLEE |
Mr. Speaker: You ure entering mto wrgument.
minwmﬁg:fr’cﬁ wWEFE @ et oagg SN oW
“HYAEr ITF & |

Babu Ramnarayan 8ingh: 1 am asking the ways and means of securing co-
-operation of the other countries.

O yutdey & pkle o &S Bella LS Jola o &g Wl AanlsS Ol WYy
P B g SRS e - d e Uy iy S L gyl S el Il
- b I g gagdy NplS @l o (pkle gy
Manlans Azad: The cooperation would be secured in this way that pro--
fessors from those countries would be invited to come here and those of this

-country would be sent there. These are the methods with which we can improve
-our cultural relations with other countries.
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CurturAL MissionNs TO ASIAN COUNTRIES

*1686. Prof. 8. N. Mishra: (a) Will the Minister of ‘Education be pleased-
to state whether Government propose to send Cultural Missions to some of the -
Asian Countries in near future?

(b) If so, what arc the names of the countries to which such missiong are
proposed to be sent?

e g P 20y () 1 (Ol Uye) ydaSymmd ST pRake
et e s S e e St oS & 2 gagd Aebe S mdpayyS
-da

- U it Iow 2as &2 € g ( 2)

The Minister of Education (Maulana Azad): (a) At present there is no pro-
posal to send Cultural Missions to any Asian countries in the near future.

(b) Does not arise.
ShE THo U0 fasy : wy @ avg ¥ g uferd et ¥ oA
& fr woave INTTw agt AF o ¢

Prof. S, N. Mishra: Have invitations been received from Asiatic countries
requesting that Cultural Delegations be sent there?

g oS sl md oyl -2 T ap e PR (S e Kl gy
'éwu#ét?swg)huul oS Sl

Maulana Azad: As far as the question of sending Cultural Delegations is
concerned we have received no special invitation from any foreign country. As.
also we have not written anything to any country in this respect.

HTT o TAo fowr : w7 %5 fal qgd At Fouww frrorar o

F1 gET AT ?

Prol, 8, N. Mishra: Was it intended sometime back to send a culturak
mission to Bali?

WA RFURY Y AU DR GRS R A {ERURCR VAL AR S T2EN [ 4
~WST 3 S gy p¥ U

Maulana Azad: I think the hon. Member is alluding to that Mission whioch
wag to be sent there by the Archaeological Department. As far as I remember
the Mission had gone there and has since returned after completing its work.
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Sardar B. 8. Man: Different cultures are found in India. When those Cul-
tural Missions go to other countries then thinking which culture to be superior:
to all others they try to propound?

=0 IS b S b oS e olif Ulye
Maulana Azad: The culture that we call Indian Culture.

PUBLIC GRIEVANOES AGAINST PATNA RaDIO STATION

#1687. Prof. S. N. Mishra: Will the Minister of Information and Broad-
casting be pleased to state:

(8) whether Government are aware of the considerable public dissatisfaction
with the Patna Statior of the A.L.R.;

(b) whether the attention of Government has been drawn to a xtatement
issued by 26 members of the State Legislature in this connection; and

(c) if so, what steps do Government propose to take in the matter?
The Minister of State for Information and Broadcasting (Shri Diwakar):

(a) Government are not aware of any such dissatisfaction with the Patna.
Station. In fact a pumber of appreciations of the programmes broadcast from
this staticn have been expressed by listencrs and several newspapers. Latter-
ly, some criticism against A. T. R.’s Hindi policy has appeared in the Bihar
press but, in so far as it has been against the Patna Station, it has only been in
the shape of demands for the employment of Hindi or Bihar poets and writers,
and not either against the programmes or the working of the Station.

(b) Government have seen Press reports of a statement purporting to have
been issued by 26 members of the Bihar Legislative Asgsembly in regard to
some suggestions made by the Hindi Sahitya Sammelan and in regard to
appointments in All-India Radio.

éc) While Government do not concede the validity of many of the demands
made in the statement, all necessarv steps to secure the co-operation of Hindi.
writers will, however, continue to be taken.

Prof. 8. N. Mishra: May I know whether it is a fact that one of the mem-
bers of the Advisory Committee and the President of the Bihar Hindi Sahitya
Sammelan has also dissociated himself from the Patna Station of the A. I. R.?"

Shri Diwakar: I do not exactly know.

Prof, 8. N, Mishra: May I know whether Government have tried to reply
to some of the charges levelled by the Members of the Bihar Legislature?

Shri Diwakar: The reply is being sent to them. Their communication was-
received only very recently.
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TRANSACTIONS OF IMPERIAL BANK OF INDIA IN PAKISTAN

‘#1688, Shri Alagesan: Will the Minister of Finance be pleased to state:

(2) whether the Imperial Bank of India, is allowed to operate in Pukistan
~without any restrictions being placed on it:

(b) whether the institution functions as Bankers to the Pakistan (Yovernment

ﬁiI;o dt_he limited extent that it does as agents of the Reserve Bank ct India in
ndia;

(c) whether the attention of Government has been drawn to the latest
Balance Sheet of this Bank;

(d) whether Government have any information as to the extent of the hold-
ing of the Bank of (i) Pakistan Currency notes, (ii) Pakistan Securities, (iii)
-deposits in the State Bank of Pakistan, and (iv) advances and loans to Pakistan
-nationals and/or others resident in Pakistan;

(e) whether Government have any information as to the extent of deposits
accepted by the Bank (both Time and Demand) from Pakistan Governments
(Centre and Provinces) Pakistan local bodies, Pakistan Nationals and/or ather
resident in Pakistan; and

(f) what steps Government propose to take to keep themselves au fait weck
by week with the position of this Bank in respect of its transaction in Pukistan?

The Minister of Finance (Dr. Matthai): (a) Under its Statute, the Imperial
Bank is free to establish and maintain branches or agencies in India or else-
where. The Bank fanctions in Pakistan in the same manner asx it fune-
tions in other countries like Burma and Cevlon and as other Indian Joint
Stock Banks function in Pakistan,

(b) Under an Agreement, which is operative till the 30th June, 1950, the
Imperial Bank has been appointed to act as Agent for the State Bank of Pakis-
tan to conduet banking business on benalf or the Central and Provincial Gov-
ernments in Pakistan on the lines of those laid down in its Agency Agreement
-with the Reserve Bank of India. )

{c) Yes.
(d) and (¢). No, 8ir.

(f) Government keep themselves informed of the main particulars of the
Bank’s position in FPakistan informally and do not consider that any other
gteps are necessary.

Shri Alagesan: In regard to part (c) is it not a fact that the balance sheeb
-does not disclose details of particulars called for in (d), (e) and (f)?

Dr. Matthai: The way in which it is given is that the figures for India are
shown separately from the figures for places outside Tndia. Government con-
gider, in the present situation, that it is quite enough for public purposes.

Shri Alagesan: May I know what is the position, in respect of banking com-
panies incorpornted or constituted by law in Tndia, in regard to disclosure of
transactions with other countries?

Dr. Matthai: The disclosure of {ransactions with other countries in respect
.of each such country is usually not done. .
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8hri T, T. Krishnamachari: May 1 ask, since the hon. Minister thinks there
i8 no need for obtaining information on (d) and (e), how he proposes to assess
the position of the Imperial Bank in that country, particularly as it is & Bank
operating under a charter, and whether there are difticulties in regard to reali-
sation of assets mentioned under (d) and (e)?

Dr. Matthai: All that I am in a position to say at present is that I main-
tain u careful watch over the situation in regard to this. particular matter, and
I am satistied that ne transactions have been carried out by the Imperial Bank
which have been detrimental to India’s interests.

Shri T. T. Krishnamachari: Muy I ask how my hon. friend is keeping a
watch if information is not furnished under those heads?

Dr. Matthai: The information which is published in the balance-sheet of the
Tmperial Bank is the information furnisned according to the bye-laws of the
Imperial Bank, and as far as (Government are concerned, we are in a position
to ascertain from time to time the necessary particulars.

Shri T. T. Krishnamachari: May 1 again ask my hon. friend if he is aware
that these bye-laws were drafted at a time when circumstances such as have
been prevailing between India and Pakistan were not in existence, and there-
fore some caution in this respect is very necessary? I would like to know what
my hon. friend proposes to do about it.

Dr. Matthai: 1 quite appreciate my hon. friend’s statement that caution is
necessary. That necessary caution is being exercised.

Dr. V. Subramaniam: Is the Bank being inspected by officials from India
and does the Pakistan (Government give any gunrantee to the loans that the
Bank gives in Pakistan?

Dr. Matthal: The Imperial Bank ‘functions exactly in the same way as any
other joint stock bank. .

Shri Hossaln Imam: Is it o fact that the Pakistan branch of the Imperial
Bank maintains its assets on the basis of the non-devalued rupee of Pakistan?

Dr. Matthai: Whether the Pakistan Bank does that?

Shri Hossain Imam: Yes.

Dr. Matthai: I am not in a posifion to answer that.

ANOIENT MONUMENTS IN SIBSAGAR TN ASSAM

*1689. Shri Buragohain: Will the Minister of Education be pleased to
state:

(a) the names of ancient monuments preserved in BSibsagar district in
Asgsam ;

(b) the nature of conservation work done and expenses incurred in preserv-
ing the said monuments in the year 1949-50; and

(c) whas steps if any are taken to repair the golden dome of the Sibdole
Temple at Sibsagar?
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[See Appendiz VII, annerure No. 22.]
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The Minister of Education (Maulana Azad): (a) and (b). Two statements,
one giving a list of protected monuments in the distriet of Sibsagar and the-
other showing the nature of work done and  expenditure incurred

on the various monuments during 1949-1950 are placed on the Table of the
House. [See Appendir VII, annexurc No. 22.]

(c) Due to non-uvailability of a suitable local gilder, repairs to the golden
Kalasi (final) of the Sibdole temple could not be attended to. It is proposed to-
bring down the Kalasi to Calcutta this year as soon as the parcel booking on the
New Assam Rail link is restored.

Shri Buragohain: With regard to (a) and (b), may I know when the list of
monuments of national importance was first prepared and whether it has since
been brought uptodate?

dpt ) 8K S S e 19 e o b ) T Uiy
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Maulana Azad: The list gives full details of 19 places, and last year u sum
of Rs. 7,720/-was spent over its repairs.

8hri Buragohain: But when was the list first prepared and has it since been:
brought uptodate ?

S Bt oy o WS e & D gian oo 2y e 1 ol Uy
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Maulana Aszad: This list was prepared at the time when the hon. Member
gave notice of this question.

8hri R. K. Ohaudhuri: May I know what amount has been set apart for the:
repair of this dome?

-lx‘.heuwugiwqw :ol;TUl,.a
Maulana Asad: No. I cannot say this offhand.
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Maulvi Wajed Ali: May I know when the work for repairing this Kalasi shall
‘begin?,
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Maulana Azad: I cannot exactly tell this to the hon. Member, but I think
that as soon as it is brought down to Calcutta, its repairing work shall be im-
‘mediately undertaken and efforts made to carry out the repairs without any
delay.

st gt w78 : Fradtegma ¥ gfvaw foww Y ggwsdl oA
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Shri Satish Chandra: According to item 87 of the Union List of the Constitu-
tion, a few particular ancient monuments in this country should be declared by
law to be of national importance. When do the Government expect to bring
forth legislation in this connection before the House?

-2 gt S Pk Fare £l 1 o e
Maulana Azad: Action is being taken in this direction.
#fT FTAT : G TATH TATCHI F FATCo® ST T9T AT & qq3570
FT AT FAT & ?

8hri Kamath: May I know what is the criterion for distinguishing as to vhich
-of these monuments are ‘ancient’ and which of these are ‘modern’?

e 5 - g il s - 2 oRen P e iy o e 3 O] Ul

Sot Pl b - e Pl - e
Maulana Azad: The first test is history. Those which are modern are
‘modern’ and those which are old are ‘old’.

Shri Buragohain: Ts there any officer of the Archaeolagieal DNapartment po-ted
“in any part of Assam to look after these monuments?
SNy JS,.-- ot ‘_1’ S rl-vi ”, R 290 @JSLL”« ‘}S}w H OI; U,’n

- w
Maulang Azad: There are Circle Superintendents and such officers are posted
*in Assam also.
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8hri R. K. Chaudhuri: May I take it from the bon. Minister that he will
me no hesitation in giving as much money as is required for the repair of this.
ome?

wipyd (S &gy B 8 Kl el oS f b ue o 1 O3] Ulpe
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Maulana Azad: Yes, I shall certainly assure the hon. Member that as much:
money as is required shall be spent for its repairs.
FRENCH STUDENTS
*1690. Shri P. Basi Reddi: Will the Minister of Education he pleased to
stote:

I (a) the number of scholarships awarded to French Students for study in
ndia ;

(b) the number of scholarships awarded by French Government to Iudian
students for a simila1 purpose; and

(0) the expenditures involved for both the Governments separately on acocouns
of these scholarships?
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The Minister of Education (Maulana Azad): (a) Nine Fellowships have been
awarded to French scholars for the year 1949-50. So far only one has arrived im
India. .



ORAL ANSWERS 1619

(b) The French Government has awarded so far 37 scholarships to Indian.
students as under:

Year Awards
1945-46 3
1946-47 4
1947.48 9
1948-49 11
1949-50 10

Total , 37

(o) (i) The Government of India have no information about the expenditure-
incurred on this scheme by the French Government.

'(ii) Approximately Rs. 900/- have been spent by the Government of India on
the scheme during the finuncial year 1949-50. A budget provision of Rs. 80,600-
has been made for expenditure on the same scheme during 1950-51.

Shri P. Basi Reddi: Has the Government awarded scholarships to students
of any other country?

- e DS o ke Lant g yeyd o 2 Ol Uty
Maulana Agad: Yes, these have been awarded to certain other countries also..
Shri P, Basi Reddi: What are the countries?

- Uk By gy 2] 2By ol gLl i 05T Ul
Maulana Azad: 1 cannot give the list thereof at present.

Shri Somavane: What are the subjects for study for the students who are
awarded these scholarships and sent abroad?

- Uk By bt 2y ] e W
Maulana Azad: I cannot say this offhand.
ot Joae] T g oA ¥ fom arfeasedl W e &
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Shri Deshbandhu Gupta: What is the number of boys and _gir‘ls, among the-
students of foreign countries who have been awarded scholarships ?

-G 0 Q-HJ dﬁ, U'ﬁ 11 u-‘ Ut &S 2 Wﬁ’ pre -= I cﬂjf U”,n
Maulana Azad: I am afraid I cannot reply this offhand.
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MgzpioAL AND EpvoaTioNAL Faomaries rFoR DisPLAOED CHILDBEN IN
ANDAMANS

*1691. Shri B. K. Das: Will the Minister of Home Aflairs be pleased to
-state what arrangements have been made for drinking water, medical aid and
-education of children of the displaced persons sent to the Andamans?

The Minister of Home Affairs and the States (Sardar Patel): Adequate
-arrangements have been made for supply of drinking water to the displaced per-
-gons through taps and wells. A dispensary has been opened and, in addition,
a medical officer visity each village periodically. Two primary schools have also
-been opened and the opening of a third is under consideration.

.8hri B. K. Das: How many new wells or tanks have been dug in this area?

8ardar Patel: The number is quite adequate. for the number of people who
‘have been sent there.

Shri Chattopadhyay: What is the number of displaced children over there?

Sardar Patel: I cannot give the figure separately for children.

Shri B. K. Das: Has any arrangement been made for introducing the mother
tongue in the local High Schools?

Sardar Patel: Andamanese is the mother tongue there. No difficulty has
.arisen about Janguage there.

PARISTAN SPYRING TN WEST BENGAL

#1692, Shri B. K, Das: Will the Minister of Home Affairs he pleased to
-state:
(a) whether the attention of the Government has been drawn to newspaper

reports that a spy ring has been very actively operating in West Bengal and
.other parts of the Indian Union since the recent disturbauces in Jtast Bengal:

(b) how many such cases have been detected;

(c) what has been found to be the nature of their activities; and

{d) how huve they been dealt with? /

The Minister of Home Affairs and the States (Bardar Patel): (a) Yes.

(b) to (d). Information is being collected.

Shri B. K. Das: Ig there information as to whether the spying work is
‘being sponsored by outside agencies?

Sardar Patel: I have not got the information. As T have said in the
answer, it is being collected. But I do not think this information has any
importance after the recent Agreement.

Shri Kamath: Has the West Bengal Government reported within the last
three or four months the arrests of several persons within West Bengal
or. the alleged charge of espionage?

Sardar Patel: Not to the Government of India.

Dr. M. M. Das: May I lnmow whether it is a fact that for the restoration
of amity and goodwill between the two Dominions which is necessary for the
. . of the recent Agreement., Government is contemplating to

implementation :
olouse Pakistani nationals who have been arrested as spies?

release all these
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Bardar Patel: If there is any reciproc : i i
B tol: y reciprocal arrangement such action will
sarily follow if the Agreement is implemented. ® l ness

Shrimati Durgabai: May I know what other parts of the Indian Union are

.

subject to the spying activities of this ring?
S&d&r Patel: I do not know.
Mr, 8peaker: It does not really arise.

Sardar B. 8. Man: After the signing of the recent Agreement, have Govern-
ment assured themselves that spying activities have stopped now?

Sardar Patel: There is nothing in the Agreement about spying activities.
It the Agreement is implemented, it necessarily follows that there is no
spying.

Sardar B. 8. Man: Arising out of the answer given by the hon. Minister thell
after the Agreement it necessarily follows that there is no spying, may I know
whether, the Agreement has had a good bearing on the spying activities in
India?

Ir Speaker: It is, I think, premature and a matter of opinion also.

Shri R. K. Ohaudhuri: Is it a fact that spying has also been actively going
on in the Province of Assam and that some spies have actually been arrested?

Sardar Patel: If there is spying in Assam, the hon. Member must be aware
of it.

Shri R. X, Ohaudhuri: I am not in the confidence of the Police.
AIR-OONDITIONING OF MILITARY HOSPITALS

*1693. Dr. M. M. Das: (a) Will the Minister of Defence be pleased
1o state whether there is any proposal for sir-conditioning a number of military

hospitals?

(b) If so, what are the names of such hospitals ?

(¢) What will be the expenditure to be incurred for air-conditioning these
hospitals ?

(d) Are there any existing air-conditioned hospitals in India under the
Defence Bervices?

The Minister of Defence (Sardar Baldev 8ingh): (a) No military hospitals
are to be completely air-conditioned but there is a proposal to air-condition
essential departments like the Heat Stroke rooms, Operation Theatres. Plaster
rooms, Labour rooms and X-Ray Departments of some military hospitals in hot

places and also about five per cent. of the beds in military hospitals, at stations
where air-conditioning is essential for treatment.

(b) The names of stations have not yet been finalised.

{¢) Approximatley Rs. 1.85 lakhs.

(d) No militery hospital, as such, has been completely air-conditioned; only
certain essentia] departments and a few beds in selected hospitals are. air«

conditioned.
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Dr. M. M. Dag: May I know whether these air conditioning plants are to be
purchased by the Defence Department or whether they have been salvaged from
the Disposals?

Sardar Baldev Singh: The air conditioning plants are with us. We are
not purchasing any additional ones.

Dr. M. M. Das: May I know what will be the recurring expenditure of the
air conditioning plants that are to be installed?

Sardar Baldev 8ingh: I have not got that figure with me.

Dr. M. M. Das: May I know whether this scheme of air conditioning parb
of these hospitals is compatible with our retrenchment programme?

Sardar Baldev 8ingh: As I have already said, we are not _in.cm.'ring any
additional expenditure. ~'We are merely utilising the air conditioning plante
that are with us today.

Dr. M. M. Dag: May I know whether there is any guarantee that this
recurring expenditure will not be a big sum?

. Sardar Baldev Singh: The recurring expenditure on the rpaohines_that are
with us is bound to be incurred. No additional expenditure is to be incurred,
88 I have said in my reply to the question.

Shri Kamath: Is the hon. Minister in & position to assure the House that
the few beds in some of the hospitals which will be air conditioned will be mede
use of not merely for officers but also for other ranks wherever necessary?

Sardar Baldev Singh: If my hon. friend had followed the answer that 1
gave, he would have seen that these air conditioped rooms are not reserved
for officers. They are meant for use by any patient.

Shri Kamath: That is good.
T g7 1 & AR AT FaAA
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PENSION TO DESCENDANTS OF THE KBER DYNASTY

#1604, Shri Zangre: (s) Will the Minister of Home Aflairs be pleased
to state what is the amount of pension paid to the descendants of the Kher
dynasty who are the relatives of the last Rani of Saugor?

(b) Has any reduction been made in the amount of pension payable to them
during the year 1950-517?

The Minister of Home Affairs and the States (Sardar Patel): (a) and (b)-
Government regret that they have no information.



ORAL ANSWERS 1623

Shri Brajeshwar Pragad: Is Mr. A. G. Kher, s Minister of the U.P. Govern-
ment, also a member of this family ?

Mr. Speaker: I think it is hardly a question to be asked of the Governmenb.

PoLiTioar PrIsoNERS XD U.P.S.C. EXAMINATIONS

*1695. Shri Kesava Ra0; (u) Will the Minister of Home Affairs be
pleased to state whether it is a fact that political prisoners, who took part in
the 1942 movement, are permitted to sit for the competitive examinations for
Government services ?

(b) If the answer to part (a) above be in the affirmative, how many such
persons have applied for the same ?

. (¢) Are any concessions given to them as regards (i) educational qualifica-
tions and (ii) age?

The Minister of Home Aflairs and the States (Sardar Patel): (a) Yes;
persons who took part in the national movements and were thereby prevented
from availing themselves of the normal opportunities for entry into Central
Government Service have been given some concessions.

(b) The information so far as Union Public Service Commission’s” examina-
tions are concerned is being colleeted and will be laid on the Table of the House
in due course,

(c) The hon. Member’s attention is invited to the Press-note on the subject
which issued on the 29th November 1948 and a copy of which is laid on the
Table of the House. [See Appendiz VI1I, annexure No. 28.]

8hri Kesava Rao: May I know what is the last date fixed for receiving
applications from these political prisoners?,

Sardar Patel: I have no information on this subject.

Shri Kesava Rao: May I know whether it is & fact that persons who were
holding Government jobs during 1942 and who resigned them and joined the
National Movement were also allowed to sit for this examination?

Sardar Patel: If they are covered under the rules, they can sit. I do nob
know.

DEATHS DUE TO USE OF ADULTERATED MUSTARD OIL

*1696. Shri Kesava Rao: Will the Minister of Health be pleased to stute:

(a) the number of cases of deaths due to the use of adulterated mustard oil
in Centrally Administered Areas; and

(b) what steps have been taken to prevent the use of adulterated oil in the
Centrally Administered Areas?

The Minister of Health (Rajkumari Amrit Kaur): (a) and (b). Necessary
information has been called for from all the Centrally Administered Areas.
Replies received from Delhi, Ajmer, Vindhya Pradesh and Tripura indicate
that no deaths have taken place in these States on account of adulterated
mustard oil. The local bodies in Delhi have been advised to be vigilant and
tu take frequent samples of oil for check.  Information from other Administra-
tions is still awaited and will be laid on the Table of the House when received.
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;s;m XKegava Rao: How many cuses of adulteration of mustard oil were
registered during the current year?

Rajkumari Amrit Kaur: 1 am afraid I could not furnish that information.

Prot. Ranga: Are any steps being taken to capture stocks of argemone
-geeds which are being used as adultrant with mustard?

Rajkumari Amrit Kaur: Recently I sent out two senior officers from the
‘Central Medical Directorate to Bihar to enquire into this matter and they
hu\ie given me a report only yesterday. We are contemplating as to what
-action should be taken on it, in consultation with the Ministry of Agriculture.

Dr. M. M. Das: Is it a fact that an epidemic form of dropsy, which is
«caused by the use of udulterated mustard oil has taken place in some families
-of Delhi who take mustard oil?

Rajkumari Amrit Xaur: I have not had any information from Delhi.

Dr. M. M. Das: May I know, Sir, whether Government has received any
reports that white oil and miobiloil are being adulterated with mustard oil?

Rajkumari Amrit Kaur: I have seen reports of this in the Press; but Govern-
g}ent have not received any intimation from any of their officers in regard to
this. -

Shri Ohattopadhyay: When a particular stock is found to be adulterated
w"lh}at happens to the stock—is it allowed to be sold in the market as edible
o

Rajkumari Amrit Kaur: No, all contaminated stocks wherever found, are
seized and destroyed.

Dr. M. M. Das: In view of the fact that mobiloil and white oil are
-dangerous to health what active steps are Government contemplating to take
to stop such adulteration?

Rajkumari Amrit Kaur: Pure Food Acts are existent in all the States and
those who are found adulterating can be punished under these Acts.

Prof. Ranga: Is it not a fact, Sir, that in most of the States the food
adulteration control order or law is not being satisfactorily enforced and as a
result white mineral oil is being generally used as adultrant in the edible oils?

Rajkumari Amrit Kaur: The position, as I stuted the other day on the floor
of the House, is unsatisfactory and Government are in correspondence with
all the States to bring in uniform legislation for the entire country so that the
gituation may be improved. :

Am Wimxe Uxrrs oF NarioNnaL Caper Cores

*1697. Shri Buragohain: (a) Will the Minister of Defence be pleased
to state whether Government have taken in hand any scheme to constitute Air
Wiog units of the National Cadet Corps?

(b) If so, what is the nature of that scheme?
The Minister of Defence (Sardar Baldev 8ingh): (a) Yes.

(b) The scheme is to train cadets of the National Cadet Corps Air Wing
for a period of three years in Air Force subjects and train them up to Civil
Pilots ‘*A’' License standard in flying.
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8hri Buragohain: In which parts of India is the scheme now iu operation®
Sardar Baldev S8ingh: In Calcutta and Bombay.

Shri Buragohain: Ig it proposed to extend the scheme to other parts of
India like Madras and Delhi® ‘

Sardar Baldev Singh: It is our intention to extend the scheme, whenever
it is possible to do so.

Babu Ramnarayan Singh: Why not to Patna?
Mr. Speaker: Order, order.

SOULPTURES AND MONUMENTS

*1700. Shri P. Basi Reddi: (a) Will the Minister of Education be pleased
to state -what are all the sculptures and monuments of archeological importance
which are fest crumbling and the preservation of which is considered to be
impossible?

(b) What are the recommendations of the Archaeological Advisory Board
regarding these sculptures and monuments?

(c) Have the Government accepted these recommendations, if so, what steps
have Government taken or propose to take, to implement the recommendations?
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The Minister of Education (Maulana Asad): (a) Complete lists of all monu-’
ments, inscriptions and sculptures of archeological importance, which are
fast crumbling due to age and other causes, and the preservation of which is
considered impossible, are under preparation with the Circle Superintendents
of the Archeeological Department und will be placed on the Table of the House
as soon as ready.

(b) The recommendations of the Central Advisory Board of -Archaeology

are embodied in the following resolutions passed at its sixth meeting on 7th
February, 1949:

let:;& E‘he Archsological Advisory Board recommends to the Governmont to take com-
P . Photographs of all sculptures of those monuments like the temple of Konarsk which
is fast crumbling and which it may be found impossible to preserve,

h:t:o'l'hehmcheol’igiul Advisory Board recommends to the Government to take complete
photographs and impressions of all inscriptions which are fast crumbling and which it
may be found impossible to preserve.”

_(c) The above recommendations have been accepted by Government in
principle and mst_,ructions have already been issued to Circle Superintendents
of the Archmological Department to prepare complete photographic records
for all such monuments, sculptures and inscriptions which are decaying.

Shri.P. Basi Reddi: What is the expenditure expected to be incurred in this
<connection ?
- K Iy Md"”u‘”‘ih’mwr
Maulana Azad: I cannot give this information off-hand.

Prt_)!. Ranga: Is there any scheme with the Government of India for the
establishment of regional museums in order to preserve these finds and also
make them available to be seen and studied by the local people?

-2 & PR M ” w' w,,‘ : é,’i U”’A

Maulana Azad: Government are considering this.

Shri R. Velayudhan: May I know whether any statues of ex-Viceroys or
ex-Governors are kept in these archsological museums?
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sShri T. N. 8ingh: May I know whether in addition to the photographs there

is any proposal under consideration to prepare castings and moulds of these
archeeological finds?
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Maulana Azad: Yes, facsimiles of inscriptions shall be made in cases where

it is possible. But I think most of the inscriﬁtions are in such & condition
that these can only be preserved by taking the p otographs.
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Shri T. N. Singh: Ts it possible to prepare any models of the buildings which

are treated as ‘‘archmological monuments '
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Maulans Azad: Yes, efforts shall certainly be made to prepare these in cases
where it is possible.
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Shri Dwivedi: Is any enquiry being made in the merged States where the
Archmological Department does not function even uptil now to find out whether
there exist any such buildings or monuments?

2y g S8 T Ol Ul

Maulana Azad: Action is being taken in this respect.
REFORMATORY SOHOOLS

*1701. Shri Jnani Ram: Will the Minister of Education be pleased to
state :

(a) the number of Reformatory Schools in the Centrally Administered Areas;

(b) the number of Juvenile convicts from 1948 onwards in the Centrally
'Administered Areas; and

(c) the contributions given by Government to the States for Juvenil train-
ing in Reformatory Schools?
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The Minister of Education (Maulana Azad): (a) and (b). The information
18 being collected and will be given to the hon. Memher when received.

(c) No contributions bhave been given by the Government.
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Shri Jnani Ram: Will the Minister of Education be pleased to state as to
how many juvenile prisoners from the Centrally Administered Areas have
been sent to the Reformatary Schools of the various Provinces? If no prisoners
have been sent, then is there any scheme to send them there?

- ke B2 g ott] i & = OIS LYy
Maulana Agad: I cannot give this information just now.
RE00CUPATION OF LANDS AND BUILDINGS IN CANTONMENTS

*1704. Shri Sidhva: (a) Will the Minister of Defence be pleased to
state whether notices for reoccupation of immoveable property, both lands and
buildings, have been issued by Military Estates Officers in various Cantonments?,

(b) If the answer to part (a) above be in the affirmative, what is the number
of houses which they want to reoccupy in different Cantonments, and the:
purpose for which such houses are needed?

(¢) On what basis do Government propose to &ssess the compensation pay-
able, and under what law do the Government propose to take the property from
the present owners and holders of their property and rights?

The Minister of* Defence (Sardar Baldev 8ingh): (a) and (b). Yes. There
are about 15 cases of resumption in progress, of which 14 are cases in which
there arc buildings on the sites. The resumption notices in these cases were
issued either because the property was required for use by Government or
because there has been a breach of terms.

(c) As 1 pointed out in answer to Starred Question No. 797 asked by the
hon. Member on the 2nd March 1949, these grants of lands are subject to the
condition that Government retain the power of resumption on giving one
month’s notice and paying the value of such buildings as may have been
authorised to be erected. The amount of compensation paid for each building
is roughly the cost at current market rates of the erection of such buildings
to M.E.8. Specifications less deductions on account of inferior specification and
workmanship of depreciation and of repairs necessary to bring the buildings to
a ressonable state. ’

Shri Sidhva: The hon. Minister stated that mnotices have been issued in
fifteen cases. May I know the total number of buildings which come under
this category where one month’s eviction notice can be given, as stated by the
hon. Minister?

Sardar Baldev Singh: I have not got the total number of such buildings
with me at this moment, but if the hon. Member is interested I will be able to
reply if he gives notice of the question.

Shri 8idhva: May I know whether notice of eviction, as has beex} served in
the fiften cases, will be served only when the Government requires these
buildings for its own use or in ordinary cases also?

Sardar Baldev Singh: The notice will be served when Government requires-
the buildings for its own use or where the rules are violated. These are the
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two reasons, and in the fifteen cases in respect of which notices have been
given the notices have been on account of these two reasons: one is that they
are needed for Government purposes and the other is that rules and regulations
have not been complied with.

8hri 8idhva: Tn these fifteen specific cases may I know what violation of
rules was committed?

Sardar Baldev Singh: I have not got the details of what breaches of rules
were dcommitted. but the action was taken because breaches have been com-
mitted.

ComuuNrTY SErs v U.P.

¥1705. Pandit Munigshwar Datt Upadhyay: (a) Will the Minister of Informa~.
tion and Broadcasting be pleased to state whether there is any scheme in the
U. P. Lo cover the rural areas for broadcasting?

(b) What is the radius of service of the Allahabad Station broadcasting
machine?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
Coverage of rural areas by installing community receiver sets is the responsi-
bility of State Governments. It is. however, understood that the Uttar Pradesh
Government have under confideration a scheme for further development of
listening facilities in rural areas. )

(b) Technically the effective range of the Allahabad Broadeasting Station
which is equipped with a ore K. W. Medium-wave transmitter extends to &
radius of about 25 miles.. The Station however is ordinarily heard clearly far
beyond that radius. roughly about 100 miles.

Pandit Munishwar Datt Upadhyay: What is the total number of community
receiver sets working there? ’

shri Diwakar: Our information is that there are about 260 at present and
they are roostly under the Lucknow station. -

Shrimati Durgabai: Mayv I know whether there is any proposal under con-
gideration to replace the pilot stations wherever they are by full-fledged stations ?

Shri Diwakar: Not just now, but that is in the general scheme.

Shri A. P. Jain: What is the number of rural community receiver sets
within the range of the Allahabad station?

Shri Diwakar: My information is that there are none.

Shri A. P. Jain: May I know whether any portion of the effective listening:
area of the Allahabad station and the T.ucknow station overlap?

Shri Diwakar: There is just now a proposal by the Uttar Pradesh Govern-
ment about covering the area round about Allahabad.

Shri A. P. Jain: That is not my question. My question is whether any
portion which is covered by the Allahabad station and that covered by the
Lucknow station overlap.

Shri Diwakar: Tt might be, on the fringes.

Shri Tyagi: May I know if radio broadcasts from Delhi are recaivable at
Allahsbed and Lucknow?
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shri Diwakar: Yes, but it depends upon the wave-length on which we
broadcast.

8hri Tyagi: May I know the policy with regard to opening new stations ?
Are they ogmed at places where no other station can serve them or at places
where other stations can also serve them?

Shri Diwakar: It is a matter of economy and simple common-sense that
they are opened where other stations cannot serve them.

UNREGISTERED DBNTISTS IN CENTRALLY ADMINISTERED AREAS

#*1708. Shri Kamath: Will the Minister of Health be pleased to state:

(8) whether the Dentists Act, 1948 fixed a period of two years only for the
registration of dentists;

(b) the number and names of unregistered dentists still practising in the
‘Centrally Administered Areas; and

(c) what action Government propose to take against such nregistered
dentists?

The Minister of Health (Rajkumari Amrit Kaur): (a) Under the Dentists
Act, 1948, the first registers of dentists should have been prepared before the
-expiry of two years from the commencement of the Act.

(b) and (c). It has not been possible so far to prepare and publish the first
registers under the Act in any State including the Centrally Administered
Areas. On the recommendation of the Government of Madras it has been
decided that legislation should be promoted to amend Section 49 of the
Dentists Act so that the time limit laid down therein may be extended by one
year. In the meantime, the Government of India have suggested to State

‘Governments that no prosecutions for the violation of Section 49 of the Act
-should be initiated.

Shri Kamath: Is it a fact that all dentists in the Centrally Administered

Areas as well as in the States have registered under the Act and onlv a few
British dentists have refused to take Indian domicile? i

Rajkumari Amrit Xaur: As far as I know, most of the foreign dentists in
the Centrally Administered Areas as well as in the States have taken Indian

domicile, and I believe there are two Britishers who have not taken Indian
domicile so far.

Shri XKamath: Is there a British dentist in Delhi who has not taken Indian
domicile?

Rajkumari Amrit XKaur: I believe there is one.

Shri Kamath: What action do Government propose to take againss thome
dentists who are practising today unregistered?

Rajkumari Amrit Kaur: Government cannot take any action against those
-who are practising as the Act has not been able to come into force because of
the non-preparation of the necessary Registers by the State Governments.

Shri Xamath: Was the Dental Council of India, which is the statutory body

.constituted by Parliament, at all consulted or taken into confidence by Govern-
ment before extending the time-limit?
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_ Rajkumari Amrit Kaur: 1 do not think the Dental Council met during that
time. They are aware of the position of course?

8hri Kamath: How many States have applied for extension of time?

Rajkumari Amrit Kaur: Madrus was the first State to do so and they sent
in their application to us only last month.  After we received their application
we communicated that to the other State Governments and found that all of
them were in the same position and all of them wanted an extension.

. Shri Ohattopadhyay: May I know whether the Schedule is being amended
in order to register the students of the Calcutta City Dental College?

Rajkumari Amrit Kaur: I do not know how that arises fromn this question.
That matter will be taken up by the Dental Council.

Shri Ohattopadhyay: The hon. Minister stated that the Bill is going to be
amended, and in that connection it arises.

Mr, Speaker: It is attributing a particular motive for the amendment. The
hon. Minister stated that the need for amendment arises because the States and
the Centrally Administered Areas have not been able to complete the registra-
tion within the time and that is the reason for which the Act is being amended.
That was her reply.

_ Shri Sidhva: The hon. Minister stated that two British dentists have not
teken Indian domicile. Ts it a fact that they were approached but they
refused to take Indian domicile ?

Mr. Speaker: It will be a problematical question.
Shri Sidhva: I want to know what is the position.
Mr. Speaker: We should not go into individual cases at all.

8hri Kamath: What are the reasons for taking action by means of an Ordi-
nance and not by an Amending Bill in this session?

Rajkumari Amrit Kaur: The Ministry of Parliamentary Affairs and the Law
Ministry were consulted, and because the agenda on the List of Business in
this session was so heavy it was stated that it was not possible to bring in a
bill.

8Shri Tyagi: Do Government propose to exempt such persons from the pur-
view of this law as had not taken Indian domicile?

Rajkumari Amrit Kaur: No, Sir.

Shri Kamath: So far as Bombay State is concerned.

Mr. Speaker: Order, order. I am not allowing any more question on this.

EXTERNMENT OF PRESIDENT OF AKHIL BHARAT HINDU MAHASABHA

*1707. Shri Kamath: Will the Minister of Home Aflairs be pleased to
state :

(8) whether it is a fact that the President and some other members of the
Akhil Bharat Hindu Mahasabha have been externed from the Delhi district for
a period of three months; and

(b) if so, why?
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The Minister of Home Affairs and the States (Sardar Patel): () Yes.

(b) In view of their activities, Government had reason to believe that the

pt(elsence of these persons in Delhi would have a prejudicial effect on law and
order.

Shri Kamath: Is it a fact that so far as Dr. Khare was concerned, the order

of externment was served on him late at night and when he asked for time to
prepare to get out of Delhi it was refused?

Sardar Patel: He did not find any inconvenience to go.

8hri Kam!;h: My point was whether it is a fact that he asked for time till
the next morning for moving out of Delhi and it was not given?

Sardar Patel: I have no information on the subject.
8hri Tyagi: What was the objectionable activity in which they were involved?

Sardar Patel: The objectionable activities cannot be disclosed in the publio
interest.

8hri Tyagi: May I know if the Government had taken any steps to see

that these gentlemen do not participate in objectionable activities in other
parts of the country?

Sardar Patel: Tn view of the restrictions placed on them they cannot do so
and therefore obviously it is not necessary.

8hri Kamath: Ts it a fact that Dr. Khare and others had come to Delhi only
to attend a mweeting of their Working Committee?

Sardar Patel: The hon. Member may be aware of it, but the information of
Government was different.

Short Notice Questions and Answers.

28 UP ALLAHABAD-BoMBAY EXPRESS ACCIDENT

8hri Sidhva: Will the Minister of Rallways be pleased to state:

(a) whether it is a fact that on or about 9th April 1950, an accident occurred
to the 28 UP Allahabad-Bombay Express between Dongargaon and Mandva
station;

(b) if so, what was the casualty; and
(e) what was the cause of accident?

The Minister of Transport and Rajlways (Shri Gopalaswami): (aj Yes. At
about 15-0 hours on 9-4-1950, while 28 UP Allahabad Express was running
between Dongargaon and Mandva stations on the G.I.P. Railway, its last six
bogies, including the bogie brake van in the rear of the train, derailed after the
engine and the four leading bogies had safely passed over the spot.

(b) One person was killed and 43 were injured including seven injured
seriously.

(c) The cause of the accident is not yet definitely known. The Government
Inspector of Railways, Bombay, commenced his enquiry into the cause of the
accident on the 12th instant.
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8hri Bidhva: May I know, Sir, in view of these frequent accidents that have
oceurred, do Government contemplate to alter the system of railways by

removing the bolts and dog spikes and welding the rails as they have done in
other countries or in other railways?

8hri Gopalaswami: _There is no such thing under consideration at present,
but the Chief Commissioner of Railways is now engaged on an intensive study
of the number of accidents that have taken place during recent weeks, with &

view to find out what should be done by way of making these accidents less
frequent than they are.

Shri Sidhva: May I know whether between Bombay and Poona a similar
welding system prevails whereby no accidents occur. If so, do Government
intend to extend that procedure in almost all the railway lines?

Mr. Speaker: They are all suggestions practically.

8hri 8idhva: I want to know, because these various accidents have occurred,
where they continue to remove the fish plates.

Mr. 8peaker: The hon. Minister has said that the Chief Commissioner is
studying the problem.

Shri Sidhva: May I know whether Government intend to take special
precautions for having control of the bridges such as where the aocident had
now occurred?

Mr. Speaker: These are all suggesﬁons.

Shri Sidhva: May I ask you, Sir, whether I can put a question on the 10
Down Kumaon Express accident which took place yesterday and also abouf
the Fyzabad accident? Is the hon. Minister in a position to give the answer?
“Would you allow me, 8ir?

Mr. Speaker: I do not think it can be permitted. The questions will have
to be sent to me first and I must scrutinize whether they are admissible or
not. Tt is not a matter of mere agreement between a Member and a Minister.

Shri Sidhva: This is a matter of public interest. I have sent a short notice
question this morning.

Mr. Speaker: I have not yet received it. I will decide it in due course as
early fs possible.

Shri 8idhva: May I know whether this enquiry which is being held in con-
nection with this accident, whether it is a public enquiry or a private enquiry ?
The hon. Minister replied with reference to the Kashmir Mail accident that it
‘was a public enquiry. May I ask what has happened to these enquiries?

Mr. Speaker: That will be a different question whether this enquiry will
be a public one or a private one.

Shri Gopalaswami: It is the usual enquiry by the Government Inspector of
Railways, who is under the control of the Communications Ministry.

Shri Sidhva: May I know whether the Communications Ministry gsends the
report to the Railway Minister or whether............

shri Gopalaswami: Then let us see the report.
Shri Brajeghwar Prasad: May I know the name of the guard of this train?
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Shri Kamath: How many reports of enquiries i i i uring
the last 12 months have been published? 4 ° lnfe railwey accidents d

Shri Gopalaswami: I cannot remember any publicati i
that if the hon. Member wants the information‘?' publication, but T shell verfy

t,imsm Tyagi:‘ In viewGof the repeated occurrences of such accidents, some-
es very scrious, are Government contemplating to make s ang '
for guarding the railway lines? P ¢ ome arangements

Shri Gopalaswami: We have taken steps i i
. > ps in places where th d
have occurred with the assistance of the local S}t)ate Govemmen'tis.e nocidents

Sardar B. S. Man: How far and to what extent during the '
. . ’ 8
accidents active sabotage is responsible or a contributory fgewtor?e very frequent

Shri Gopaluwam.i: In two cases they are definitely suspected, but we can-
not yet be sure until the final conclusions have been accepted by Government
as to whether they were real cases of sabotage.

Shri Joachim Alva: In view of this alarming number of accidents, will
Government contemplate establishing a special section in the department for
drastic prevention of these accidents beyond what is contemplated by the
Chief Commissioner? )

) S.hrl Gopalaswami: The only thing I can say is that with regard to the anti-
_cipation of accidents and preventing them, the only department that we could
get up is a depnrtment consisting of astrologers.

Shri Sidhva: May I know, whether Mr. Desai, the Government Inspector
of Railways in an enquiry on the Calcutta mail accident stated that in view
of the frequent nccidents, some device or anti-sabotage precaution is necessary
by the Railways? May T know whether the hon. Minister’s attention has
been drawn to it? If so, to what effect?

Mr. Speaker: The Government Inspector of Railways makes his report. I
do not see the meaning of the hon. Member’s question. I think we are going
into too many details. I am going to the next question.

DeraTLMENT OF 2 Down ExPRESS TRAIN AT JAHANGIRABAD

Shri Sidhva: Will the Minister of Railways be pleased to state:

(a) whether it is a fact that on or about 8th April 1950, a derailment of 2
Down Express Train occurred at Jahangirabaed Railway station on the O.T.R.

section (near Bara Banki); and
(h) if so, what was the cause of the accident and wh

The Minister of Transport and Railways (Shri Gopalaswami): (a) Yes. Shortly
after 16.0 hours on 8th April 1050, the five coaches from the _fourth from the
engine of 2 Down Lucknow Express derailed at the trailing points of Jahangir-
abad Raj Station, five miles from Bara Banki Jn., after the engine and three
leading bogies had safely passed over the spob. The last coach also remained

on the rails.

i ravelli d was killed

b) One person gnid to have been travelling on th_e foot' boar

and( three o%)hers were injured. The cause of the accident is not yet knohwi]&.
An enquiry by a Committee of Heads of Departments of the Railway was he

and their report is awaited.

at was the casualty?
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8hri Sidhva: The old Government adopted a kind of system to avoid this
sabobag?e. May I know whether Government propose to re-introduce such &
gystermn :

t,:m Gophlaswami: I did not know that the hon. Member had suggested a
system.

Shri 8idhva: The Britishers during the war had adopted a system to prevent
any kind of sabotage on the Railways. The system is known to the hon.
Minister and his officers. May I know whether that system has been re-
introduced ?

Mr. Speaker: System adopted in India?
Shri Sidhva: In India.

Shri Gopalaswami: Possibly during war-time they used the troops for
guarding. the lines. ~We have no such ambitions. =~ What we adopt today is
to get, for instance, village officers and villagers to help us in patrolling the
line, along with the Railway Police, ordinary Police and other security officers.

Shri Kamath: Is there any ground for the widespread feeling that the new
railway locomotives not being suited to our old track are not quite free from
blame in the matter of these accidents?

Shri Gopalagwami: These accidents have occurred at different places. I

do not think there is any warrant for the opinion that the new type of loco-
motives have anything to do with these accidents.

Shri Deghbandhu Gupta: How long does it take for the Government to.
issue the casualty list, after the accidents occur?

Shri Gopalaswami: As soon as the figures are collected.

Pandit Kunzru: May I ask whether Government have considered whether
these accidents are due to inadequate attention paid to the maintenance of the
lines? : ‘

Shri Gopalaswami: So far we have no reason to suspect it but I take it that
the Chief Commissioner’s study of the circumstances in which these accidents.
took place would reveal whether there has been any defect in maintenance.

Shri Sidhva: May I know whether the result of this enquiry will be available
to this House?

Shri Gopalaswami: I have no objection to make it available to the House.

Shri Syamnandan Sahaya: In view of these repeated accidents and also in
view of the fact that most of these may be due to the negligence of the railway
authorities, do Government propose to constitute an Enquiry Committee
consisting of persons other than the railway authorities? '

Shri Gopalaswami: At present & regular enquiry is held by an officer who-
is not under the control of the Railway administration but if the circumstances
disclosed by his report justify such a course, we shall not be unwilling

to order a further judicial enquiry.
Shri Kamath: Is it a fact that in almost all these accidents during the last
12 months, the trains have been run by the new locomotives?

Shri Gopalaswami: I have already said that in some cases it has been so.
and in other cases it was not that type of locomotives. -



15386 PARLIAMENTARY DEBATES [14T Apr. 1950

Shri Ewnirsjulu Najdu: Have Governwent considered the fesuibility of
-tdopt;ng the various safety devices that have appeared in the columng of the
press

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS

CHARGE ON CONSOLIDATED FUND OF STATES

*1677. Bhri V. 8, Sarwate: (a) Will the Minister of States be pleased {o
‘state what sums, if any, in respect of the payments made by the Guvernmens
of 1ndia to the rulers of States mentioned in part B of the First Schedule to
the Constitution of India, have been charged on the Consolidated Fund of each
of the Stateg ccncerned ?

. (b) In case the whole amount paid by the Government of India has been
charged on the Cousolidated Fund of the States concerned as contributions
to be made by them, do the Government of India propose to make any gradual
modifications therein and if so, how and when?

The Minister of Home Affairs and the States (Sardar Patel): (1) and (b).
ﬁ statement containing the required information is laid on the Table of the
‘House.

STATEMENT

(a) Contribution which will be charged on the Conaolidated Fund of Part ‘D' States in
'2950-51 in Tespect of amounts payable by the Government of India to Kulers in Part ‘B’
tates, .

Nuwue of Part ‘B’ States Amount of contribution charged on
the Consolidated Fund of Part ‘B’ States
in 1050-61 in respect of amounts payable
by the Government of India to Rulers in

art ‘B’ BStates (vide Article 201 of the
Constitution)

(Bs. in Lakhs)

‘1. Madhya Bharat .. ‘ 59:00
2. Rajasthan 73.68
‘3. PEPSU .. 3328

(b) Modificatione in swbsequent years—The amount to he charged on the Consolidated
‘Fund of the States concerned in respect of the reimbursement of Privy Purse to the Govern-
‘ment of Inldia will (i) in the case of Rajasthan and Madhya Bharat he diminished by 20
‘per cent. each year until in 1055-56 there will be no recovery, and [ii) in the case of
‘?EPSU be diminished by 10 per cent. each year until in 1860-61 there will be no recovery.

Norte.—7The above arrangements form part of the overall financial settlement with Part
‘B’ States and were arrived at after full consultation with the Government of each State.

RECRUITMENT IN ORDNANCE FACTORIES

%1679, Shri Ohaltha: (a) Will the Minister of Defence be pleased
to state whether it is a fact that officers were recruited for chargemen grade I,
Assistant Foreman, Assistant Store Holder ete., without advertisement and
without selecjing men through Union Public Service Commission in the Indian
‘Ordnance Factories? '
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(b) 1f so, what are the reasons for doing s0?

(¢) How many such officers have been recrui r to ‘M
. , ted recently from 1949 to M
1950 for chargemen Grade I and other higher ranks? y ' '949 9"{ uroh

(d) Wasg sunetion given in September,. 1948 by the Defence Dep.,‘,t,'n;'.,g'};}

introduction of churgeen Grade 1 and if so, was. it implemented ?
. L BRI 1

The Minister of Defence (Sardar Baldev Singh): (1) and (b). The posts
referred to are non-gazetted for which the appointing authority is the Dircotor
(iex}eml of Orduance Factories and, under the rules, consultation with the
Union Public Service Commission is not required. The vacancies were widely
advertised in 17 daily newspapers. .

(c) 47.

(d) Yes.
REHBABILITATION FINANCE ADMINISTBATION

*1683. Lala Achint Ram: (a) Will the Minister of Finance Le plessed to
state whether it is & fact that the Rehabilitation Finance Administration decid-
ed not to receive further eppheations on the 12th of June, 1049 as in their opinion
they could not meet any further demand for loan with the amount of funds
placed at their disposal? x

(b) 1f so, what stepg have Government taken to remove this handicap?

The Minister of Finance (Dr. Matthai): (a) Tists were generally closed on
the 12th September 1949, for the rcason staled by the hon. Member. :

(b T would vefer the hon. Member to my reply to the debate on the 8rd
February 1950 on the Bill to amend the Rehabilitation Finance Administra-
tion Act.

MarRIAGE Cusroms IN TrisaL PEOFLE OF TRIPURA

‘#1699, Shri §. M. Ghose: (a) Will the Minister of. States be
pleased to state whether Government have received any repf'esentatlon..from t.he
Tripura State authority regarding certain Constitutional difficulty with which
thay wre confronted therein dealing with tho iribal people in that State?

b) L: it a fact thab the Tribal Laws, rel_ating to p:arriage eto., whioh wore
observed by the tribal people, from time 1mmemorx~a.}, and whfoh were also
recognised by the Maharajas of the State, are not being vrecognised by the
present Government now? .

5 iow of the great resentment among the tribal people in t.he Tripura
St;at(a:;) L)I\F;rvﬁlis mnbter,g do Government propose to consider the advisability of
vemoving those difficulties ab an early date? : -

The Minister of Home Afiairs and the States (Sardar Patel): (s) No

8ir,
cad’ Ly e
arc not aware of any such non-recognition: R

(b) Government
(¢) Does nob arise. i e e e

]
. -
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Tata HosrrraL ¥or CANOGER

*1703. Shri Satwate: Will the Ministcr of Health be pleased to state
whether the Tata Hospital in Bombay for treatment of cancer is ou the list of
recognised hospitals for purposes of recoupment of treatment charges incurred
by servants of the Government of India, Delhi?

The Minister of Health (Rajkumari Amrit Kaur): No.
PoLIOY r¢ SAROTION OF GRANTS TO UNIVERRSITIES

%1708, Shri Deogirikar: (a) Will the Minister of Education be pleascd
to stute the policy of the Government of India in giving grants to various Univer-
sities 2

(b) Is any supervision or annual inspection made in those Universities?

(¢) Are any grants discontinued or curtailed on aceount of lack of minimuin
standard of efficiency or otherwise in those bodies?

(d) Are there any Universities which refuse admissions on conununal consi-
derations?

The Minister of Bducayion (Maulana Azad): (u) The present position is that
the -Government of Iudia does mnot generally give grants to Provineinl
Universities. Thc only exception is that some such universities have been
given grants on the recommendations of the All India Council for 'Technicul
Education for the specific purpose of increasing fucilities of instruction in
Engineering and Technological subjects and on the reecommmendations of the
Scientific Mun Power Committee for post-graduate and research work in other
scientific subjects.  Such grants are given on conditions which inter alia ensure
that they are to be utilised only for the specific purposes for which they are
-made.

(b) and (¢). Yes, in accordance with the conditions of the grant and the Acts
of incorporation of the University concerned.

(d) No, but the Seientitic Man-power Committee has referred to the part
played by communal considerations in relation to admission to some University
Institutions.  The Cominittee’s observations in this respect are under exnmina-
tion.

P. T. 0. CoNORSSIONS

*1707-A. 8hrl Kamath: Will the Minister of Home Affairs he pleased to
state:

(a) whether the P.T.0. concession was withdrawn in the middle of 199 as
& measure of economy; :

(b) whether Government propose to cousider its re-introduction enubling the
Government servants to travel by Class TTT at least, if not by higher classes;
and

(0) if so, when will it be re-introduced, und if not, why not?

The Minister of Home Affairs and the States (Sardar Patel): (a) The P.T.O.
Concession granted to the Central Government servants was suspended, as a
temporary measure of ecomomy for a period of one year with effect from the
5th October 1949

() sud (c). The question of re-introduction of the concession will be con-
aidered in due course.

rerea



Friday, 14th April, 1950

PARLIAMENTARY DEBATES

(Pm_n—i’roceedings other than Questions and Answers)

OFFICIAL REPORT

&Y abio,

3 ‘*7_?/5‘ ’Zz : ,
VOLUMEIV, 1850 0B /i?%}

W%, %
(1st April, 1950 fo 20th April, 1950W

——

First Session

of the

PARLIAMENT OF INDIA

1960



CORRIGENDA
to

the Parliamentary Debates (Part IT—Other than Questions and Answers), 1st Session, 1950,—
In Volume IV,~—

1. No. 3, dated the 4th April, 1950,—

Page 2507, line 19 from bottom Jfor “tribal and other backward areas” read “scheduled
castes”,

2. No. 4, dated the s5th April, 1950,
Page 2561, line one under clause 182, for “—ssion” read “submission”,
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “s0” read “to0”.
(ii) Page 2648, line 9 afrer “far” read “‘so”.
(iii) Page 2670, line 11 from bottom for “‘coutry” read “country”.
‘4. No. 7, dated the 10th April, 1950,—
Page 2710, line 13 from bottom for “its” read “to”, and in last line Jor last word ““we
read “were”,
5. No. -9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “act” read “Act”.
(ii) Page 2822, for existing line 19 from bottom read “into effect on 19th October, 1949
certain actions had been taken under the old”. ’
. No. 10, dated th: 14th April, 1950,—
Page 2832, for existing line 19 from bottom read “(Occupancy or tenancy right not te be
extinguished)”.
7. No. 11, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “not” insert “go”.
(ii) Page 2900, line 7 for “‘express” read ‘‘expenses”.

8. No. 12, dated the 17th April, 1950,—
(i) Page 2922, line 12 for “Shri Hussain Iman” read “Shri Hussain Imam".
(ii) Page 2923, line 4 for “all the said” read “all is said”.

- AR eylien &ia S ey05e- gae I WY PP gomie (iii)

(iv) g:}alge 2930, between lines 10 and 11 from bottom #nsers “[MR. DEPUTY-SPEAKER in #he
asr]”.

(v) Page 2934, line 1 for “49, 5000 read “49, 500”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “re-established” read “‘re-establish”’.
(ii) Page 3022, line 19 for “away” read “way”. ’
(iii) Page 3024, line 12 for “members” read “numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375*read “be 375",
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified”® insert “Area”.

-

(viii) 88 3039, 9fRa (3 F “oTET” ¥ T 9T “‘aen” 9F i dfRe R3 F
“ra A fF Foma e N iR @)

(ix) Page 3044, line 20 for “Mr. Speaker” read “Mr. Deputy-Speaker”,
V72 PSD,



g
10. No. 15, dated the zoth April, 1950,~—
(i) Page 3059, line 16 for “Article any” read “Arscle 3277,
(if) Page 3084, line 11 from bottom for “effected” read “effere™.
(iii) Page 3087, line 26 agasnst ‘9. Tripura” for “6” read “2”.
(iv) Page 3104, line 8 for “Formaula” read *Formula™.
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PARLIAMENTARY DEBATES
(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

Priday, 14th April, 1950.
The House met at a Quarter to Eleven of the Clock.
[Me. SpeAgEm in the Chair]

QUESTIONS AND ANSWERS
(8ee Part I)

11.55 A. M.
PAPERS LAID ON THE TABLE
AUTHENTICATED SCHFDULE OF AUTHORISED EXPENDITURE OTHER THAN
Ramways
Supplementary Expenditure for 1949-50.
The Minister of Finance (Dr. Matthal): I lay on the Table an authenticated

Schedule of authorised supplementary expenditure for the year 1949-50
in respect of expenditure other than Railways.

In pursusnce of the provisions of article 380 A(l) of the Constitation of India, as
inser by the Constitution (Removal of Difficuities) Order No. TII of 1950, 1, Rajendra
Prasad, President of India, do hereb; thenticat. i e the following schedule

of supplementary expenditure from the revenues of nd';e? for the year 1649-50 :
SCHEDULE
Amount (in thousands of
rupees)
Voted Charged Total
Service, Administra-
tion or Area to which
Demand relates.

1. Customs - 26,68 26,63
2. Central Excise Duties 1,23 .. 123
3. Taxes on Income, ete 15,20 .. 15,20
4. Opium 23.53 23,53
5. Stamps we 18.69 142 20,11
9. Indian Posts and Telegraphs ... 1,25,00 1,25,00
10. Cabinet . 45 s 45
11. Constituent Assembly . . 16,58 cee 16,68
13. Ministry of Home Affairm . 8,84 8,84
15. Ministry of Law oo - 15 15
19, Ministry of External Affaire ... 36 [ 36
21. Ministry of Commerse. .. 1,30 s 1,80
27. Ministry o fStates ... . 425 425

(2825)
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28. Ministry of Defence . 73 oe 73
31. Payments to other Gover , Dep ts, oto. 33 33
33. Administration of Justice ... . - 1,99 1,99
_35. Police 17,30 17,30
Ty mgmhum- and r};hunp. 2,50 w. - 2,50
38. Eoclesiastioal ooe o 7 ki
39. Tribal Areas .o . 3,00 . 2,00
40. External Affairs ... 5,26 5,25
53. Agrioulture e 10,66 10,66
55, Industries and Supplies .. 1 1
66. Misocellaneous Departments ... 5,79 5,79
07. Currency . e 23,29 23,29
69, Civil Works oer 27,08 e 27,05
73. Stationery and Printing .. 27,46 27,46
74. Miscellaneous oor 1 26 27
75. Expenditure on Refugees ove eee 42,00 42,00
76+ Defence Services—Effective-Army .. 15,69,22 o 15,69,22
79. Defence Services—Non-Effective Charges... 62,60 2 62,62
81. Miscellaneous td,umu between the
Central and Pr .o 44 .. 44
82. Resettloment and Develop 1 1
85. Delhi ... 62,07 [] 63,03
86. Ajmer-Merwara ... 23,90 6 23,96
87, Panth Pi 12 .o 12
Federal bho Servwo Commam 1,08 1,03
92. Capital OQutlay on Indian Posts and Telegraphs 1 1
94. Capital OQutlay on Industrial Development 1 1
101. Commuted Value of Pensions ... 1,15,28 oo 1,15,28
102. Payments to Retrenched Personnel 119 vee ‘1,19
104. Capital Outlay on Schemes of State Trading 4 4
107. Interest-free and Int: bearing Advances 6,87,21 s 6,87,21
NEw DELHI, RAJENDRA PRASAD,
the 1st Aprid, 1950. President af India.

SUPPLY OF ADVANCE COPIES OF STATEMENTS LAID CN THE
TABLE IN ANSWER TO QUESTIONS

Mr. Speaker: Hon. Members have requested that statements 1aid on the
Table of the House in answer to questions for oral answer should be supplied
to them in advance. I have also enquired from Government the diffi-
culties if any, which they may have in complying with the request
from Members. Having considered the whole matter, as promised, in all as.
pects, I"have to inform the House that advance copies of statements will be
available in the following manner:

@ a “copy of the statement will be available only to the Member who has
put the duestion for oral answer.

{2) The copy can be had by the Member about fiftten minutes in advance
- of the time of the meeting.

(3) Those Members whose questions are included in the list of gquestions
for oral answer for any particular day may call at the Notice Office at 10.80

A.M. and obtain the copy of the statement, if any, in connertion with any of
their questions.
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(4) The Mini concerned will be responsible for the supply of copies of
stiftéthents ‘to the Parlisntent Secretariat.

(5) Copies of statements supplied to the Members shall be considered as.
oonfidéntial ‘and ‘nov ‘released for publication ‘uiitil the question for oral answer
“is '‘actuslly 'put and answered. In case the question is not reached, the answer
Will not be released till after the question hour.
. (8) The statement should not be taken as the final one as the Minister
replying will always have the right to make any cortections therein till the time
the question is gctually answered. The statement will be considered a rro-
visional on¢ and taken as final in the form and with such corrections as are
made when the question is answered.

Shri Shiva Rao (Madras): Will the same facilities, subject to ecomditions
regarding publicaticn which you have specified, be also available to the ,Press
Gallery?

Mr, Speaker: I am afraid it will not be possible for us to do that.

Shri Bidhva (Madhya Pradesh): May I submit that the suggestion made
by you, Sir, is certainly very satisfactory and the House will be ploased with
that? I should make a suggestion that instead of the Member going to the
Notice Office. not knowing whether the statements will be placed or not, will
it not be possible for the Minister to hand them over to the Member say twenty
minutes in advance of the question hour?

Mr. Speaker: I could not put that responsibility either on my office or onm
any of the Ministers. It is possible that the Member may not be there when
an enquiry is made and there will be complaints later that such Statements
were not available. In order to safeguard against any such complaints, I have

et .metfe -this* arrdhgement and I have ‘also suggested to the Office that

they will tick off such of the questions in the question list in respect

of which there are statements so that Members will know whether a Statement
is put in or not. I think that should be satisfactory.

Shri Deshbandhu Gupta (Delhi): In view of the fact that this facility was
availoble to the Press in the past, will you kindly, Sir, reconsider this decision?

Mr. Speaker: I don’t think it could be acceded to.

8hri Kamath (Madhya Pradesh): May I take it that the copy of the state-
“ment supplied to the hon. Member concerned is not absolutely confidential so
‘tar at least as his colleagues in the House are concerned?

Mr. Speaker: I have said ‘till after the question hour is over’.

ELECTIONS TO COB@@'ITI'EES
‘SraxpmNe COMMITTEE FOR MINISTRY OF AGRICULTURE

The Minister of Btate for Parliamentary Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House do proceed to elect, in such manner as the hon. the Spésker may direct,
one Member to serve on the Standing Committee on subjecte with which the Mimistry of
Agricultare is concerned, until the end of the current financial year vice Dr.” Y. 8. Parmar
resigned.”’ :

Mr. Speaker: The question is:

“That this House do proceed to elect, in such manner as the hon. the Speaker wmiay direst,
one Member to serve on the Standing Committee on subjects with which the Ministry of
Agriculture is concerned, until the end of the current financial year vice Dr. 'Y.' S. Parmar
resigned.”’

The motion was adopted.
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STANDING COMMITTEE FOR MINISTRY OF COMMUNICATIONS

The Minister o State for Parliamentary Aflairs (Shri Satya Narayan Sinha):
I beg to move:
“That this Hcvse do proceed to elect, in such manner as the hon rhe Speaker may

direct, one Member tc serve on the Standing Committee on subjects with which the Ministry
of Communications i concerned, until the end of the current financial year wvice Shri

Awadeshwar Prasad Sinha resigned.”

Shri Gautam (Uttar Pradesh): It has become the order of the day that soon
the Members on the Standing Committees are elected, one or other Member
Tesigns. It takes some time of the House which means.........

Mr. Speaker: It takes more time of the House if the matter is discussed.

Shri Gautam: Sir, if you assure me that it will not recur again, I will resume
my seat.

Mr, Speaker: Perhaps the hon. Member was absent the day before yester-
day when T raised this question and a satisfactory explanation was given by the
hon. Minister of State for Parliamentary Affairs.

The question is:

“That this Homse do proceed to elect, in such manner as the hon. the Speaker may
direct, or< Member to serve on the Standing Committee on subjects with which the Ministry

of Comr nications 1s concerned, until the end of the current financial year vice Shri
Awadeshwar Prasad Sinha resigned.’’ '

The motion was adopted.

STANDING COMMITTEE FOR MINISTRY OF REHABILITATION

The Minister of State for Parliamentary Affairs (Shri Satya Narayan Siaka)i
1 beg to move:

. “That this House dn proceed to elect, in such manner ss the hon the Spesker may
direct, one Membar to serve on the Standing Committee on subjects with which the Ministry

of Rehabilitation is concerned, until the end of the current financial yesr vice Shri A. M.
Rathnaswamy resigned.””

Mr. Speaker: The question is-

“That this House do proceed to elect, in such manner as the hon, the Speaker may
direct, one Member to serve on the Standing Committee on subjects with which Qg:. Mini
of Rehabilitation is concerned, until the end of the current financial year vice 8hri A,
Rafhnaswamy resigned.”’

The motion was adopted.

Staxpmve CommrrTEE FOR MIxIsTRY OF WORKS, MINES AND POWER

The Minister of State for Parllamentary Affairs (Shri Satys Narayan Sinha):
I beg to move:

*“That this House do proceed to elect, in such manner as the hon the Speaker may
direct, one Member to serve on the Standing Committee on subjects with which the Ministry
¢t Works, Mines and Power is concerned. until the end of the current financial year wvice
Dr. Mono Mohon Das resigned.’

Mr, SBpeaker: The question is:

“That this House do proceed to elect, in such manner as the hon, the Speaker may
direct, one Member to serve on the Standing Commitfee on subjects with which the Ministry

gWorEs, Mines and Power is concerned, until the end of the current financial year vioa
. Mono Mohon Das resigned.”

he molion was adopted.
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Mr. Speaker: T have to inform hon. Members that, the following dates have
been fixed for receiving nominations and holding elections, if necessary in con-
nection with the following Committees:

Date for Date for
nomination election
14.4.50 17.4.50

1. Standing Committee for the Ministry of Agriculture.

2. Standing Committee for the Ministry of Communications.

8. Standing Committee for the Ministry of Rehabilitation.

4. Standing Committee for the Ministry of Works, Mines and power.

The nominations for filling up a vacancy in each of these Committees will
be received in the Notice Office upto 5 p.M. on the date mentioned for the
purpose. The elections, which will be conducted by means of the single trans-

ferable vote, will be held in the Assistant Secretary’s Room (No. 21) in the
Parliament House between the hours 10.30 A.M. and 1 p.M.

STANDING COMMITTEE FOR MINISTRY OF INFORMATION AND BROADCASTING

Mr. Speaker: I have also to inform the House that up to 12 NooN on Wednes-
day, the 13th April, 1950, the time fixed for receiving nominations for the pur-
pose of election of one member to the Standing Committee for the Ministry of
Information and Broadcesting in the vacancy caused by the resignation of Shri
Himmat Singh K. Maheshwari only one nomination was received. As there ig
only one candidate for the vacancy, I declare Dr. M. V. Gangadhara Siva to be
duly elected to the Committee.

Maulvi Wajed Ali (Assam): May I request you, Sir, to supply the Members
with a copy of the list of Members of these Standing Committees after all these
changes have been made? £

Shrimati Durgabai (Madras): This is being supplied by the Party Office.

My, Speaker: I am told that this is being done.

ADMINISTRATION OF EVACUEE PROPERTY BILL—contd.

Mr. Speaker: The House will now proceed with the further consideration of
the Bill to provide for the administration of evacuee property and fcr certain
matters connected therewith.

Clauses 2 to 8 were disposed of. We will proceed with clause 9.
Clauge 9
Clause 9 was added to the Bill.

Olause 10
(Powers and duties of the Custodian generally)
The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): I beg to
move :

In sub-clause (1), for ‘“‘which has vested in him', substitute ‘‘and generally for the
purpose of enabling him satisfactorily to discharge any of the duties imposed on him by or
under this Act”.



2830 PARLIAMENTARY DEBATES [14ra Arm. 1950
[Shri Mohan Lal Saksena]

The object of this, amendment is. to omit the words ‘which has vested in
him’ ‘because under certain conditions, enquiries have to be made in regard %o
property which has not become vested in the Custodian. Therefore, these words
are omitted and in their place, the words that I have suggested are sought to
be substituted.

Mr. Speaker: The guestion is:

In sub-clause (1), for ‘‘which has vested in him’, substjtute ‘‘and geverally for the
purpose of enabling him satisfactorily to discharge any of the duties imposed on him by or
mnder this Act’.

The motion waz adopted.

Shri Mohan Lal Saksena: I beg to move:
For part (g) of sub-cl (2), sabstitute :

“(g) reqmm any banking company to furnish such information as the Custodian ma:
vequire With respect to remittances made after the 14th day of Aungust, 1947, to any sué
area outside India as may be specified by the Custodian, either “, or With referenée
10 any person or class of persons;

Certain objections were taken by banks when the Custodian ordered the
giving of information. To make up that lacuna, this amendment is moved.

Mzr. Speaker: The question is:

For part (g) of sub-clause (2), substitute :

“‘(g) require any banking company to furnish such inf tion as the Custodj
Tequire with respect to remittances made after the 14th day of August, 1947, to lny

ares outside India as may be lpeclﬁed by the Casfodian, either generally, or with reference
%0 any person or class of persons;’

The motion was adopted.

Sardar Hukam Singh (Punjab): I beg to move:

In part (g) of sub-clause (2), after ‘‘with respect to’’, insert ‘‘any account maintained, or
wifh respect

The hon, Minister has moved an amendment; but I have not been able to
convince myself whether the case which I want to include would be covered by
that amendment or not. Remittances might be made, not directly from the
account of the person himself, but a transfer might be made to another account
and then remittances might be made out of that account. My object is thab
the Custodian should be in a position to get information sbout the whole account
if he so wants, because, a transfer might have been made to any of his relatives
and then a remittance might be made out of that.

Shri Moban Lal Saksena: I do not think there is sny necessity for this
amendment. The amendment already accepted by the House proyides for all
such cases. Because, it says, ‘‘with reference to any persan, or class of perspns’’.
‘Wher, there is a transfer from one account to another, it is open to the Custo-
dian to chase up the remittances.

Mr. Speaker: Is the point clear to the hon. Member?

Sardar Hukam Singh: The hon. Minister thinks that it is covered. I am
not sure. My object is to cover those cases also.

Mr. Speaker: I cannot express any opinion. Prima facie it appears thab
they will be covered. This clause relates to all remittances outside India.

Sardar Hukam Singh: Thxs is_confined to giving information as to remit-
tances. Therefore, I felt doubtful.

Mr. Speaker: If he wishes, I may put it to the House.
Sarday Hukam Singh: I do not press, Sir.
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Shri Mohan Lal Saksena: Ibegtomove
In part (h) of snb-clause (2), omit ‘‘or authorise any other penon to mrr.h"

[Mn Depury-SPEAKER in the Chaxr]

I am moving this amendment for this reason now: It was the Custodian
who had the power to make the search and he had to authorise the Assistani
Custodian or the Deputy Custodian. “Ax Th'a previdus’ amendment *Custodian®
bas been defined to include Deputy Custodian or Assnstant Custoémn also,
these words are now unnecessary.

Mp. Deputy-Speaker: The question is:

In part (h) of sub-clause (3) omit ‘‘or authorise any other person to search''.

The motion was adopted.

Shri Kishorimohan ’.l‘rlpt‘t.h! (Madhya Pradesh): I wanted to know from
{he bon. Minister whether it is not. necsssary to place the rules made under this
clause before Parlidment. If he is agreeable to this, I shall move the amend-

Shﬂ Mohan Lal Saksena: The rules are always published in the Gazette
and it is open to any Member, if he so desires, to discuss them here, by means
of a question.

8hri Kishorimohan Tripathi: Would it not be better to place the rules before
Parliament;?

Shri l!Ohln Lal Saksena: I think it will be a cumbersome thing. It would
be much better to publish the rules in the Gasette and'if wny Member wants
%o raise a discussion, it can be done very easily.

Shrt Kishorimohan Tripsthi: I do not want to move my amendment.

Clause, as amended, was added to the Bill. '

Clause 11

(Bpecial provisions with respect to certain trust properties.)

Amendment made:

To sub-clause (1), add:

"Ezplrmatwu —In t.]m mb-nechon ‘property in trust for a publio purpose of a religious
or apuhho.ayﬁm the expression "mnlndu.
eutawalli of such wakf.”

[Shri Mohan Lal Saksenw]
Clause, as amended, was added to the Bill.
Olause 12
(Power to vary or cancel leases, otc.)

Shri m Lal Saksena: I beg to move:

FM b-el (1)’ ' A‘A_A":

‘(1) Notwithstanding anything contained in any other law for the time being in foros,

Custodian immlmydlmtbrmmhaumyhuumdthohmofny
lease or agreement under which any evacuee property is held or occupied by a person, whers
such nllotment lease or agreement has been gnnted or entered mto ;ﬁor tho l4th day of

'August, 1

As was pomted out the other day by my friend Shri Deshbandhu Gupta the
leases in certain cases which had been granted before the 14th August were
eancelled by Custodians in certain Previnces. . To remiove that misunderstand-
ing I have provided here that only leases which had been grantéd after the 144k
‘August 1947, can be varied and not earlier leases ar allotments.

Shri Hossain Imam (Bihar): Does it mean that the leases granted by the
Custodian will be terminated or. those granted, by the evacuees?

Shri Mohan Lal Saksena: Leaees by evacuees. not by the Custodmn
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Mr. Deputy-Speaker: The question is:

For sub-clanse (1), substitute :

“(1) Notwithstanding anything ocontained in any other law for the time being in
the Custodian may cancel any allotment or terminate any lease .or am terms
lease or agreement under which any evacuee property is held or occupied by a person, w!

such allotment, lease or agreement has been granted or entered into after the 14th day of
Aungust, 1847. 7

The motion was adopted.

Shri Deshbandhu Gupta (Delhi): In view of the statement rsde by the hon.
Minister and the amendment that he has moved I do not propose to move my
amendment.

Clause, as amended, was added to the Bill. -
Olauses 18 to 16
Clauses 13 to 15 were added to the Bill.
OClause 16
Sardar Hukam Singh: There is one amendment to clause 16 which I have
given notice of this morning. If I am permitted I will move it.
Shri Mohan Lal Saksena: I do not accept it.
Mr. Deputy-Speaker: Besides there has not been suﬂ“lcxent notice also.
Clause was added to the Bill.
Olause 17
(Exzemption from attachment, sale, etc.)
Amendment made :
In sub-clause (2), in line 7,” for ‘‘within three months", substitate ‘‘within sitx months”.
[8hri Mohan Lal Saksena]
Clause, as amended, was added to the Bill.
- Olause 18
Clause, as amended, was added to the Bill.

Shri Mohan Lal Saksena: I beg to move:

(i) For “right of occupancy in any land”, substitute ‘‘right of occupancy in any land
or the site of any house or other’ building”.

(ii) Fornilg'. any land”, substitute ‘‘of any land or the site of any house or other
ing"".

The words added are ‘‘right of occupancy in any land or the site of any
house or other building’’. This has been found necessary, because in urban
areas there are many sites for houses or buildings and they should be included

under this.
Mr. Deputy-Speaker: The question is:

(i) For ‘‘right of occupancy in any land’’, substitute ‘‘right of occupancy in any land
or the site of any house or other bailding”,

(ii) For ']‘gf any land”, substitute ‘‘of any land or the site of any house or othsr
building™’. :

The motion was adopted.

Clause, as amended, was added to the Bill.
Clauses 19 to 21

Clauses 19 o 21 were added to the Bill.
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Olause 22

Shri Mohan Lal Saksena: Sir, I would suggest that clause 22 may be takem.
up after Lunch.

Mr. Deputy-Speaker: Clause 22 will stand over.
Clause 23

(Intending evacuee acquiring evacuee or abandoned property in Pakistan, etc.)
Amendment made :
In sub-clause (1), for ‘‘member of his family’’ substitute ‘“‘other agency”’.

[Shri Mohan Lal Saksena]
Clause, as amended, was added to the Bill.
Clause 24
(Appeals from Orders under Sections 7, 16 etc.)
Sardar Hukam Singh: I beg to move:
Omit the proviso to sub-clause (1).

My submission is that this proviso seems to be a misfit because such a pro-
vision is not required. The ordinary appeal that we have provided for lies first:
to the Custodian. then to the Custodian-General and then there are other
powers of revision as well. Under clause 2 the Custodian is competent to hear
appeals; when the cases are decided under clause 2(d) (i) and (ii), there is no-
reason why he should not decide those under (iii). Therefore, to lay down that
an additional appeal to the District Judge should lie before it is taken to the
Custodian-General, would only prolong the proceedings and mean harassment
and additional expenditure to the persons concerned. Ordinarily, when we
are providing for a self-sufficient procedure, there is no need to hdve this pro-
vision at all. Therefore, this procedure of having an appeal to the District Judge
should be omitted and provision made for direct appeal to the Custodian and
Custodian-General and for the powers of revision. That would be in consonance:
with the provisions of this Bill.

Shri Mohan Lal Saksena: We have changed the whole scheme of appeals,
and we have provided that whenever property is taken over, the order of the
Deputy-Custodian is appealable only to the ‘District Judge. It has been pro-:
vided for deliberately and I am not prepared to consider this amendment at
this late stage because that will upset the whole scheme of appeals.

Mr. Deputy-Speaker: The question is:
Omit, the proviso to sub-clause (1).
The motion was negatived.
Clause was added to the Bill.
Olause 25
(Appeals from other orders)

Amendment made :
In part (a) of subclause (1), for ‘‘notifying’, substitute ‘‘declaring”.

[Shri Mohan Lal Saksena]
Shri Sonavane (Bombay): I have tabled my amendment for a specific pur-

pose. Under clause 12 the Custodian has power to vary or cancel leases or
allotment of evacuee property. But if anybody is aggrieved on the order of
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[Shri Sonavane]

the Custodian, nowhere it is mentioned that such order could be varied or
-appealed against in higher quarters. If my amendment is accepted by the
hon Minister, & right of appesal against the order of the Custodian would be
.oreated. Therefore, I have tabled this amendment which reads: "

““That after part (b) of sub-clause (1) of clause 35, the following new part be inserted:

. “(c) under section 12 terminating a lease or amending the terms of a lease or agree-
ment,’ ”’

If the hon. Minister agrees to accept it, then I will move it.
Shri Mohan Lal Saksen8: I regret I cannot accept it.
Shri Sonavane: Then I would not move it.

Clause, as amended, was added to the Bill.

Olause 26 .
(Powers of review or revision of Custodian, eto.)
Amendment made:
_After sub-clause (2), add:

“(3) The Custodian, Additional Custodian or authorised Deputy Custodian may from
time to time, on application made to him in this behalf, review any declaration
made by him in relation to any intending evacuee :

Provided that no such application shall be entertained unless—

(a) where an appea: or any other proceeding in respect of such declaration is pending
under this Act, six.months have elapsed from the date ot the decision in such
appeal or other proceeding, or

(b) where no appeal has been preferred, six months have elapsed from the date on
which the time prescribed for the filing of an appeal under this Act in respect
of such declaration would have expired :

Provided further that every declnahon nnde in revxew under this sub-section shall mot
-hke effect unless confirmed by the C

[8hri Mohan Lal Saksena]
Clause, as amended, was adopted.

Olause 27
(Powers of revision of Custodian-General)
Sardar Hukam Singh: I beg to move:
For exutmg clnm substitate :

“27. Powers of Revision of C todeeneml —(1) The Custodian-General ma; :3
time, either on his own moti dabob.unmthubealf
for the record of any case dnpoud of on ‘ppeal by the -District Judg:
Custodian, or of any case in which a non-: aXpuhble order has b by any
Cubodnn or Additional or Deputy or y erpon
of satisfying himself as to the legality or the propmty of any nuch or and
may pass such order in relation thereto as he deems fit :
Provided that the Custodian-General shall not pass an order to the prejudice
gf agy person without gl.vmg such person reasonable oppertunity of being
ear
(2) Where the Custodian-General is of the opinion that any case coming before him
on appeal or revision involves any difficult question of law or fact which it is
necessary to refer to the High Court for decision, he may by an order contain-
ing his own opinion on such question refer the same for decision to the High
Court having jurisdiction in the Province or the State in which the property
forming the subject matter of the dispute is sitnate.

{3)Any reference made under sub-section (2) shall be heard hy a bench of the High
Sourt consisting of not less than two Judges and the Custodian-General shall

of the ap) _gnl or the revision pending before him in actordance with the
&eashm of fhe'High Court on thequéstion or qmmm referted.*”
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The main difference is this. In the main Bill before us, Sub-clause (2) of
clause 27 reads like this: '

‘‘Notwithstanding anythi tained in sub-section (1), where in respect of any proceed-
ing called for under mb-aec?ion (1), the Custodian-General is of qg_i:im that the Districh
Judge is in ermor in holding any person not to be an evacuee or ¥y propetty hot to be
evacuee property, he shall not pass any order in relation thereto but shall refer the matter,
Wif; his own opinion thereon, to the High Court to which the District Judge is otherwise
subordinate.”

This sub-clause (2) places a clog on the authority of the Custodien-General.
When an evacuee has been declared not to be an evacuee or the property has
been held by the District Judge not to be evacuee property, then he cannot
pass any order in revision but should necessarily forward the record to the High
Court fo- revision. What I want to convey is this. When we are placing full
faith in the Custodian-General and giving him ordinarily the powers of revision,
—when we are keeping 8 man of the status of a Judge of the High Court in this
position—we should not be suspicious as to how he would exercise his jurisdic-
tion. We should give him full powers and even when the finding of the District
Judge is that a person is not an evacuee or a property is not an evacuee prcperty
he should have full authority to decide that question, unless he himself is of the
opinion that some question of fact or law is involved and that he should forward
the case for the opinion of the High Court. This should not be made incumbent
upon him, unless he himself thinks it proper that the question should be decided
by the High Court. It is with this object that T have moved this amendment.

Shri Mohan Lal Saksena: I am afraid I cannot accept this smendment, bub
1 want to clarify once and for all that this does not mean that there is any lack
of confidence in the Custodian-General. On the other hand, we believe that
sub-clause (2) will only make the position of the Custodian-General very clear.
After all, it is not enough if justice is done, but the people should feel that
justice is done. Since the Custodian-General is the head of the Organisation
which is going to take over the property, we wanted that where the District
Judge’s orders are not correct, the Custodian-General may refer the matter to
the High Court, and I have no doubt that the High Court will pass the necessary
orders. I cannot accept this amendment.

Mr. Depuiy-Speaker: So I need not put it to the House.
Sardar Hukam 8ingh indicated gssent—

Shri J. R. Kapoor (Uttar Pradesh): I beg to move:
In.qab-chme (1) omit ‘in sppeal under the provisions of this Chapter’.

The simple implication of this amendment is that it should be open to the
Cugfodisn-General to call for the record of any proceedings in which an order
hag been passed either by a District Judge or by a Custodian whether in appesal
or otherwise. In fact, this amendment partly meets the views and wishes
expressed by my hon. friend Sardar Hukem Singh.

Shri Mohan Lal Saksena: I accept this amendment.
Mr. Depnty-ﬂpem: The question is:
In wub-cdlause (1) omit ‘in appeal under the provisions of this Chapter’.
The motion was adopted.
Clayge, as amended, was aaded to the Bill.
Clauses 28 and 29

Clauses 28 and 29 were added to the Bill.
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New Olause 20A

Shxi Mohan Lal Saksens: I beg to move:
After clause 29, inserty:

“28A. Pendlty for wrongfully paying or receiving rents, etc.—Any person who pays
to or receives from any other person any sum of money in respect of any property
which he knows or has reason to believe to be evacuee property shall be punish-

able with imprisonment for a term which 3 i i
oo or mith both - which may extend to &ix months or with

Provided that nothing tained in this section shall apply to render punishable
any payment made to or received by the custodian.”

1 am not moving the amendment which appears in the Consolidated List,
!meause there were certain amendments to that amendment which I have
incorporated in the one I have moved. I do not think, therefore, that there is
any need for my hon. friends to move their amendments.

Mr. Deputy-Speaker: The question is:
After clause 29, insert :

“20A. Pendity for wrongfully paying or receiving rents, etc.—Any person who pays
to or receives from any other person any sum of money in respect of any property
which he knows or has reason to believe to be evacuee property shall ie punish-

able with imprisonment for a term which may extend to six months or with
fine or with both :

Provided that nothing ined in this section shall apply to render punishable
any payment made to or received by the custodian.”
The motion was adopted.

New clause 29A was added to the Bill.

Olauses 30 to 32
Clauses 30 to 32 were added to the Bill.
Clause 33
(Penalty for offences not expressly provided for,
Shri Mohan Lal Saksena: 1 beg to move:
For existing clause, substitute :
““33. Penalty for offences not expressly provided for.—Any person who contravenss
aat:z Fmvision of this Act or of any rule or order made thereunder, or obatructs

awful exercise of any power conferred by or under this Act, or makes

default in complying with any requirement of this Act ar of any rule or order

made thereunder, shall, if no express provision is made by this Act for punish-
ment of such contravention, obstruction or default, be punishable with imprison-
ment for a term which may extend to six months, or with fine or with both.”
By this amendment, I only wish to add the words ‘“‘or msakes default in
complying with any requirement of this Act or of any rule or order made there-
under.”” We had provided for all other acts excepting this default of an order
passed by the Custedian and by this amendment we provide for that omission.
I hope the House will accept it.
Mr. Deputy-Speaker: The question is:
For -existing clause, substitate :
«33. Pcnalty for offencee not exgpressly provided for.—Any person who ccniravenes any

requirement of; this Act or of any rule or order made thereunder, shall, if 0> ‘express provi-
sion is made by this Act for punishment of such contravention, obstruction or default, be

panishable with imprisonment for a term which may extend to six months, or with fine or
with both.”

The motion..";vu adopted.
Clause, as amended, was added to the Bill.
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New Clause 33A
Shri Mohan Lal Saksena: [ beg to wmove:
After clause 33, insert :

“33A. Pnalty for offences committed iy companies.—If the person charged with an
offence under this Act is a company or other body corporate, the director,
manager, seuetary or other officer of the company or other hody corporate
directly in the ent thereof shall, unless he proves that the
offence took plece withont his knowledgo or that he exercised due dll.lgence to

prevent such contr be d to be guilty of such contravention.”

In this clause I have provided for those cases which were brought to the
notice of the House the other day. For instance a man du'ectly concerned with
the management of a firm may Dot be in India. Such cases have been provid-
ed for by this clause and I am sure the House will accept it.

Mr. Deputy-Speaker: The question is:

After clause 33, insert :

“33A. Fenalty for offences itted by iea.—If the harged with an

offence under this Act is a company or " other body eorpornte the director,
manager, secretary m- other oﬂim of the company or body corporate
directly

d thereof shall, n.nlun he groves that the
oﬁence took place wnt.hont l'us knowledgo or that he exercised diligenca to

prevent such to be guilty of such ocontravention.”
The motion was adopted.

New clause 384 was added to the Bill.
Clauge 34
(Penalty for abetment)

Amendment made:
For ‘“Whoever’’ substitute ‘‘Any person who’’.

[Shri Mokan Lal Saksena]
‘Clause, as amended, was added to the Bill.

Olauges 35 to 37
Clauses 35 to 87 were added te the Bill.
Clause 38
(Restriction on transfer by evacuees)
Shri J. R. Kapoor: I beg tc move:

In sub-clause (1), in line 4, after ‘“‘evacuee’ insert ‘‘or an intending evacuee’.

Shni Mohan Lal Saksena: I accept this amendment.

shri J. B. Kapoor: With your permisc.on, Sir, ond if it is accepfeble to the
hon. Minister, I wish (o nove a swea’l sineadment, notice of which I have given.
It is this:

In sub-clause (1), for “any property” substitute “any immovable property™.

I thirk that is really the intention o° the hen. Minister and the word ‘im-
movable’ has only bren lift out by scme oversight. I therefore feel that my
amendment will be ucceptable to the hon. Minister.

Shri Mohan LAl Saksena' T am afrain I csonot accert this amendment for
tbe simple reason that althcugh we a-e not !sking actin where it is movable
property, there may be cises like a business .oncern whicl. may be sold off.
There may be goods in godowns worth lakhs and lakhs of rupees which may be
sold off though they may be movable property. But I can assure the House
that in small cases action is not usually taken, and instructions are issued that
people are not unnecessarily harassed because of this provision.

Mr, Deputy-Speaker: Amendment moved:

Tu sub-clause (1), in line 4, after ‘‘evacuee’ insert “‘or an intending evacuee™.
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Shri Hossain Imam: I bave to sul.unt tha: thiy amendment goes counter to
the whole scheme of the Bill. The dist'nction made 5o far between an evacuee
aod an intending evacuee is that the actions of the latter before the ‘18th
October 1949’ are valid, and cannot be guesticned. Now what we are intend-
ing 1o do by this amendment is 0 apply ‘the provisions relating to the evacuees
to iztending evacuees. ‘Suli-clatge (d) ©£ clau.e 2 specifies the different catego-
Ties of evacuees. An mtendmg evacuee’ may be a person who 'has purchased
property here. In that rspeet ‘he penaity on an ‘intendifly ~evacuee is far
greater than the penalty on an evacuee. 1 would tkerefore, request ‘the hon.
Minister to hold over this matter till after Lunch, so that we may sit round the
table and clarify the position.

A oS S & Jus e O Gl ;lﬂf%‘-\:qi,&
2l & S e ol % o i (Intending evacuee) yakey! IR &S
P de s (e ool ofada (FeS 58 gyl A WS gae s19MA slyakeyel KIS
lseked A Re € gay (effected Saikind yie W ¥ P
S o om Sl 9 Ula Lo oS (declare) 55 (intending evacuee)
MG & ypd 2 gl & e gp o oS (evacuee)  yskepd K JOU s
P T R

(English translation of the above speech)

Khwaja Inait Ullah (Bihar): So far as ] think, what my hon. friena Mr.
Kapccer means is that by inserting the “wora ‘interding evacuee’’, g person
whcm you have declared as such m 142, if he hus sold any property before
that, shall not be affected by it. ~But when once he is declared as an ‘intend-
ing evacuee’, ‘he..becomes an ‘‘evacuee’’ for all practical purposes and con-
.Bequently this restricticn is imposed on Lim.

Y Fo Ao FIX : FATH ATT AT &T F1 aqa1 gFar g &5 &
WA (amendment) & 91F F IR 4 WA FAT AL W fF
farely st Y sy SmERR FWW A OF feewd @ qmrd @ning
AHST FTE WY IS S AT ATALIE I AHAT &, A9 2| T G A7
grefrem gd7 (intending evacuee) sFT ag fexdax gam v fwew
AT T JAY FF T FET A, IS OE SN £S AT TGIN Ag
I F o @, Afew fomd @0 g sEw A 3 o
Feerreqa (Custodian ) # famemr g ff e Twam IR 77
IR Y §, ot ' fF A @y § gl 9% d=A A W+
AT €, AP g WA JEL A 9%A1, g o9 A A%, S
FOER F 39 9IS 37 fevma @A &1 few swm Fegrorm Svm
fir o & 7 @O 4, Y 39 FFq qH 9T o @ A v F7 arev
S AT § | F9 AT FT TP FAL FIE L ALY T |

(English translation of the above speech)

Stri J. R. Kapoor: May I inform 1ay kon. friend that after incorporating my
amendment it would never mean thst a person would be subjected to ~any
hardship in selling bis property. For exampie, anybody who desires to sell
his property may do s6. Even after six mwonths if he is declared as an intending
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evacuee, no action will be taken against the person who sold the peoperty. The
transferor will keep all the money with him which he realizes as a result of
this transactior, but the transferee shall have to get the iransaction confirmed.
He shall have to prove before the Custodian that this property has in reality
beén ‘purchased on cash puyment and he has vnot acguired it without the ‘psy-
ment of mouey. So fur as the travsferar is concerned, .jt does not affect his-
rights, he may sell whenever te likes; vut it imposes some restrictiong on the-
transferee and he shall have to prcve tust he did not krow this af the time-
when the transaction took place that the transferor was an intending evacuee.
This dceg not ut all affect the transferer.

S S alym b g e JUS ce P & P DT Bl
W S olsdia (ol & iy e gg) o W50 Ul 35 3y Wb My Sy oS Jgyyy
METO R (g PPTSS) TREWOVLH P & U PYRNPN B W S |
T B a4 Gap g S ouS (Intending evionee) syuksd
KR ollla S agsdn Sy S Dl -8 o g oo (OIS IS
o I8 cyyd oS 2] AUt Sl 5 Ly Wy dpar by gl 8 Uag
Yy i o WS IS St el P A Ul g S LGS
s olfla o eed ol B ool ody s s lP end Wlafle
R A P A o R P
W ol (loyal) P K s 1y S gyl 0t 8 =dy ol Wy
“after being - Jo Loy yl Ul ol 5 ol & Lob Upman e 2 Ll
JIPTINC ST S B dn’, Yy dops sy S e declared an evacuee”
el &yl - a e b g igeS a il K22 P ShpE e ep
P Ja st Sy apr n S Jap Sl S I
Slom S o (declare) pbS yayl LU 1yl (p! -Egd e ot 4y
Ugh 588 96 32 () 52 2 55 2 Ll e (ol Olilla S o] 58
Sl e m e B s gt D it o SRS w6 daly
”!b-‘né&Ja&b"w,-élv"%,lfﬁ)ug)géuywdsﬂit<.jﬁ & ¢
S 8 oltla Ml leles o LS i ligodn &5 Kigp e i £ S8
¥ i gl &yl kel oS (mortgage) 545\ & o Kele oS anr 9 & ¢ Lo
5 oalee LS b - Bate J iy olofle A S 5y (finance) LAt
a2 J5 8 on S ol gyl b By 0 (B oS it o T S K 2y SR &
=kl O gy e Nl P o (S il L o Pl e S
S A e e e G o e oS W yd S L] ol 5
T c)f o O Ul Y L en D ollla A 5 ey S
Zhe 8y o gt (o] 8y &S U B o0l g 2 OlSn S o ) U oS iy
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[abf egle ]

Ut @R syt & 0 e oS O & gyl (140 e @it oS (] D Ko a0

“after being declared & 1o &S ol ¥ Jo - S Joly g

B &S Jala W S ooy a0 Zls o0 55 - 2y =l 5 an evacuee”

- Syt & o ol b - 2 (intending evacuee) sy S

A Fo Ao FYX : TFHEF AT 8 §, o 5 a8 fedaz @

KICR

R B T R U P N R vy~ =y
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(English translation of the above speech)

Khwaja Inait Ulah: Moreover, to my mind it is nothing short of an injustice
that he who has taken away the sale proceeds to Pakistan should enjoy, while
you are imposing one more hardship on the poor man who has purchased this
property and is residing here, becsuse nobody is carrying on the label of being
an intending evacuee from which it could be known that a certain person would
become as such the following day. Therefore, if any Indian national purchases
sny property and the trapsferor migrates to Pakictan snd takes away along with
him the sale proceeds thereof or becomes an intending evacuee as a result of
any of his other actions, then what was the fault of the poor person who had
rurchased that proverty? Yhen he prrchased the property from that person
he had not become an intending evacuee by that time and while
living here, he too remained like others a loyal subject of India.
“Therefore, T think that these words snouid be further added to it, namely
‘‘after being declared an evacuee’’. After this is done, the transferee is certain-
ly to be blamed becsuse if you purchasz the goods from & thief, you are un-
doubtedly guilty since that is stclen property. If it is proved that he was a
thief or even if it is suspected that he is a thief and if in spite of all this the
articles are purchased, the purchaser shall certainly be liable to conviction.
Bimilarly, if after being declared as an intending evacuee, any person purchases
any property from any such person, this law should invariably be made ap-
plicable in his case so that he should not purchase it without obtaining the
Custodian’s approval. But in the absence of these words being added to this
clause, the business of the entire Muslim community will come to a standstill.
The acceptance of this amendment would mean that not a single Muslim in India
shall either be able to sell or mortgage any portion of his property or borrow
money with the object of financing his business after pledging his property.
Every money-lender shall have this impression that the person whom he is lend-
ing money today might make up his mind the next day to migrate from this
place and thus all his money would be lost.
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You must, therefore, enact such legislation which should prohibit a person
who is intending to leave this place from selling his property. But according
to my mind, it would tantamount to great hardship to stop the business of
those who are living here and to impose such a ban on their property that
they can only preserve it but can neither make any transfer of it nor mortgage
it. Of course, if you add this ‘‘after being declared an evacuee’’, that would
be another thing. In that case we will know or we ought to know that he is
ar intending evacuee. We shall not purchase it from him.

Shri J. R. Kapoor: ‘‘Evacuee’” means when he is declared as such.

Khwaja Inait Ullah: No, these words do not explicitly convey the sense.
1f this is the meaning, the words ‘‘after being declared’” should then be added.
In that case I have no objection.

Shri J. R. Kapoor: This is what it means.

Khwaja Inait Ullah: Then, you may please add in it the words suggested
by me and I shall not have any objection to it.

Shri Moban Lal Saksena: The position is this. It is undoubtedly a hard
clause. When g person purchaseg property from s Muslim and two years later
that Muslim becomes an evacuee, then this transaction has to be confirmed
by the Custodian. This was provided because there have been cases and the
complaint. was made the other day that persons from Shahjahanpur were going
away and selling their property for a song. Therefore, we thought the Custo-
dian could intervene at a later stage and we provided that the Custodian must
confirm such transactions. If he becomes an evacuee it is not confirmed. In the
case of an ordinary Muslim, if he does not become an evacuee it is confirmed.
They purchase some property in Pakistan without knowing the consequences of
that, without realizing that they would become evacuees. Therefore we allow-
ed them to come in this category. But if a person has purchased property from
& Muslim and suppose that Muslim was intending to go and now he does not
go, but if the intention to go is established, where he has under-sold his pro-
perty we can take account of this property. It won't go back to him. PBut we
want to get it in the pool of the evacuee property. However, I can hold this
over till after Lunch and I can explain the position to hon. Members. But
the provision is for this reason, namely, that if a person purchases property
from a Muslim and two Years hence that Muslim is declared an evacuee, it is
bard. We simply want a right to confirm, to see whether the transaction was
a bona fide transaction or a binami transaction and whether it was for adequate

coneideration.
Mr. Deputy-Spesaker: So, this will be taken up after Lugch.
The House then adjourmed for Lunch till Half Past Two of the Clock.
The House re-assembled after Lunch at Half Past Two of the Clock.

[Mr. Drrory-SpRARER in the Chair]

Mr, Deputy-Speaker: We were on amendment No. 209. Has any agree-
ment been arrived at?

Shri J. R. Kapoor: A doubt was expressed by my hon. friend, Mr. Tnait
Ullah who wanted that doubt to be cleared before he can find his way to accept
the amendment. There is no ground for that doubt,” however. He feels that
it is not clear as to whether a person can be called an intending evacuee after
his being declared as such. Under the provisions of this Bill, it is absolutely
clear that nobody can be called an intending eévacuee unless and until an enquiry
into that has been made and he has been notified and declared as such. There
is absolutely no doubt sbouti that. I hope the hon. Minister will be able to
ive that assurance to my hon. friend, Mr. Inait Ullah and thereafter, of course,

a
there will be no difference of opinion.
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Khwaja Inait Ullah: I only want this assurance that Muslims who are living

in India can sell their property until and unless they are declared an evacuee
or an intending evacuee.

Shri Mohan Lal Saksena: I am prepared to give that assurance. If the hon.
Member has any doubt and he doeg not want the words ‘‘an intending evacuee’’,

I can say ‘‘of any person whose property is declared as evacuee property later
on’’.

Shri Hossain Imam: The property of an evacuee can be questioned even if
it has been sold before he is declared an evacuee.

Shri Mohan Lal Saksena: It cannot.

Shri Ho®sain Imam: The question is whether a person, who has not been
declared an evacuee, can do things before that. What would be the position?
This is the fundamental difference between the sales of an evacuee sproperty and
that of an intending evacuee property. The sale made by a person before he
is declared to be an evacuee can also be called in question, but in the case of
an intending evacuee, as the Bill wag drafted, there was no question in the whole
of the Bill that his transactions prior to the Ordinance would be subjected to
confirmation. This fundamental difference which existed in the lsw he had
framed and as it is going to be amended is so marked, that I do'not think we
can reconcile the two positions. If the hon. Member could seehis way to with-
draw his amendment, I am sure that will improve the position a little but no
zmount of explanation can change this fundamental difference and if the funda-
mental difference is Temoved, there is no need for having the words ‘‘an intend-
ing evacuee”’. It will be much better if in clause 2 the qualification under
Sub-clause (e) is also added safter d(iii) and thug making it into one Sub-clause.

Shri Mohan Lal Saksena: I made it quite clear that this was more in the
interests of persons who disposed of property because of fear or apprehension
that they would be declared as ‘‘intending evacuees’'. Supposing the Custo-
dian refuses to confirm thig transfer, what will happen? The property will not
come into the hands of the Custodian but it will be only if he refuses to confirm
it: that means the ownership continues in the ‘intending evacuee’. TIf the
transaction has been a bona fide one, there will be no difficulty about it, hut if
it is a mala fide transaction then he cannot allow the person to have advantage
of it. Only the property of an intending evacuee is declared an evacuee pro-
perty later on as ig visualized under clause 20. This property will be affected
then only; otherwise not. Therefore, I am prepared to accept the suggestion.
He has objection only to have the words ‘‘intending evacuee’’ here. We may
say ‘‘the property of an evacuee’ because if a person so sells his property, he
js not an evacuee then. After having sold, when he leaves India, he becomes
an evacuee and then his transaction is required to be confirmed by the Custo-
dian. Similarly if there is a person who is not an intending evacuee, wheén he
sellc his property later on he becomes an intending evacuee. So long as he
continues there will be no difficulty because that property will be under his
msnagement. But if it is male fide transaction, then his property is deelared
to be an evacuee property under certain conditions and to which my hon. friend
has agreed. Tn that case, it will be open to the Custodian to get hold of this
property which has been transferred mala fide. If it is bona fide, there will be
no difficulty. But if it is a mala fide transaction then in that case, I think my
-hon. friend, Mr. Hossain Tmam will not object to this property being brought to

: pool of evacuee property along with the other property of this person. If
“emyzhon. friend objects to the words ‘‘or sn intending evacuee’’. T can leave it
out altogether and say ‘‘that a person whose property is declared evacuee pro-
perty later on.”
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Shri Hossain Imam: That is all right.

Shri Mohan Lal Saksena: With your permission, Sir, I will move an amend-
ment to this effect later on.

Mr. Deputy-Speaker: So then this will stand over.
clause 39.

Shri Kishorimohan Tripathi: 1 want to know whether he wants both these
conditions to be fulfilled in rejecting the application or not. Supposing a trans-
sction is made for vaiuable consideration but not in good faith, what happsis?
1 do not want to move the amendment but I want to know the position from the
Minister.

Shri Mohan Lal Saksena: If it is for valuable consideration, it is in good
faith. They both go together.

Shri J. R. Kapoor: 1 have given an amendment to insert new clause 38A.
While not pressing it, 1 only want to draw the attention of the hon. Minister
if he finds it acceptable. it can be taken up.

Shri Mohan Lal Saksena; I am not going to accept it.

Shri J. R. Kapoor: Then I do not press it.

Clause 39

We shall pass on to

Clause 39 was added to the Bill.
New Clause 39A

Shri Mohan Lal Saksena: I beg to move:

After clause 39, insert :
“3QA. Submssion of information to Custodian in Tespect of evacute property.—AS
soon as may be but not later than thirty days from the commencement of this
Act, every person who is occupying, supervising or managing any  property
without the approval of the Custodian which he knows or has reason to believe
to be evacuee property, shall submit to the Custodian or ‘o any persom
authorised by him in this behalf full information relating to such property,
including the date from which or the period during which he has been occupy~
ing, supervising or managing it, and a detailed account of the rents, profits,
income or other benefits received from the said property from the date froms
which o1 for the period during which he has been occupying, supervising of

managing it.”
Khawaja Inait Ullah: I would like to remind the Minister that in the amend-
ment he mentions ‘thirty days’. By amendment No. 214 we have accepted
it ag ‘sixty days’. This change may be incorporated in the present amendment

in the number of days.
Shri Mohan Lal Saksena: I accept the amendment,.

Mr. Deputy-Speaker: The question is:

After clause 39, insert :
«39A. Submission of information to Custodian in respect of evacuee property. —As
goon as may be but not later than sixty days from the commencement of this
Act, every person who is occupying, supervising or managing any property
without the approval of the Custodian which he knows or has rawsen to believe
to be evacuee property, shall submit to the Custodian or to any persom
suthorised by him in this behalf full information relating to such property,
including the date from which or the period during which he has baen ocemyy-
ing, supervising or wmanaging it, and a detailed account of ‘the remts, profits,
income or other benefits received from the said prope~v from the date from
which or for the period during which he has been occupving, nupervising o

managing it."”
"Phe motion was adopted.
New clause 394 was added to fhe Bill.
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Olause 40.

(Custodian’s right to take possession, etc.)
Amendment made:

For existing clause substitute:

“40. Vesting of property in Custodian mnot affected by death of evacuee, etc.—Where in
pursuance of the provisions of this Act any property has vested in the Custodian, neither
the death of the evacuee at any time thereafter nor the fact that the evacuce who had a
"%‘m or interest in that property had ceased to be an evacuee at any material time shall

ect the vesting or render invalid anything done in consequence thereof,’

[Shti Mohan Lal Saksena]
Clause, as amended, was added to the Bill.
Olauses 41 and 42
Clauses 41 and 42 were added to the Bill.
Clause 43
(Jurisdiction of Civil Courts barred in certain matters).

Shri Mohan Lal Saksena: I beg to move:

Omiy “(1),
Mr. Deputy-Speaker: The other one also may be moved.
Shri Mohan La] Saksena: I beg to move:

For ‘‘civil court”” substitute ‘‘civil or revenue court”.

As there was ambiguity whether it applied only in regard to civil courts and
not in regard to revenue courts, it is sought to be clarified.

Mr. Deputy-Speaker: Amendments moved:
(i) Omit **(1)".
(ii) For “civil Court” substitute ‘‘civil or revenue court”.

Shri Hossain Imam: I should like the hon. Minister to enlighten us on one
aspect, whether this provision in item (8), that no court shall have jurisdiction
to entertain or adjudicate upon any question whether an evacuee has or has not
any right or interest in any evacuee property, affects the rights of others. I
should like to know why this provision ig being enacted. What we are trying
te protect is evacuee property. If other people claim a right in the property
under some transaction that had teken place otherwise than by sale before 14th
August, 1947, we should clarify their position. We have already stated that
sales will not be confirmed unless confirmed by the Custodian. If there is &
genuine quarrel between two parties whether the property belongs to him or to
another person, why should that question be taken out of the jurisdiction of
the courts? I am not able to understand this. I want enlightenment on this
point.

Shri Mohan Lal Saksena: If there is any dispute regarding right, they
+eould go to the civil court. Here, the Custodian gets all the rights of the
evacuee. If there is any suit in the civil court between two other persons that
could be: settled there. Suppose a property is ellotted to one person, and them
he takes the question to the civil court; there will be no end to this litigation,
Therefore, we have said that where it relates to allotment or management and
all that, these suits should not be taken cognisance of by the civil or revenue
courts.

Shri Hossain Imam: It does not refer to allotment. If you read the clause,
you will see that the jurisdiction of the civil courti is barred in certain mat4ers.
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It affects the rights as between two citizens of India. As far as the evacuee i
concerned, you can step into his shoes and you could be made a party. But,
you cannot bar the rights of other persong in & property ab the time when you
declare it is evacuee property. I have a genuine doubt about this. For instance
if I have claims on this property created otherwise than by sale (ss far sales
are concerned, you are protected). What would be my remedy. If a persom
takes a sale from an evacuee, he will have no locus standi t> bring a suit in a
civil court. If there is an old quarrel whether the property vests in the evacuee
or in some other person, if there are already proceedings pending in a civil court,
all this would be barred by this provision. Probably, the matter has not been
considered in this aspect.

8hri J. R. Kapoor: There is one point that strikes me. The doubt express-
ed by my hon. friend Shri Hossain Imam has to be clarified. As I under-
stand clause (2), all that it means is that civil courts have no jurisdiction to en-
tertain or adjudicate upon any question whether any property is or is not evacuee
property, firstly; secondly, whether an evacuee has or has not any right or
interest in any evacuee property. The third thing is whether it will thereafter
be open or not open to the civil court to adjudicate on the question whether
a third person has positively any interest in the property. This clause as it is
worded, of course, does not shut out from the jurisdiction of the court adjudi-
cation of the question of the positive right of g third person in that property.
Bas, I think it should be made clear. The hon. Minister hag stated that it is
not bis intention to bar this; nor is that the intention of the legislature. If any
doubt like that can arise, this sub-clause has to be amended. T think perhaps
there might be no occasion for that doubt because adjudication on the positive
right of & person in any property has not been shut out from the jurisdiction of
@& court.

Shri Hossain Imam: By means of the second part?

Shri J. R. Kapoor: An eminent lawyer, as you, Sir, are, you might apply
your mind and see whether there is any foundation for the doubt raised by,
Mr. Hossain Imam.

Maulvi Wajed Ali (Assam): I submit that there should be an explanation
added to this clause, to say that nothing in this clause will bar the jurisdiction
of the civil court in adjudicating upon any matters other than those mention~
ed in sub-clauses (a) and (b).

Mr. Deputy-Speaker: Under section 9 of the Civil Procedure Code, a civil
court has jurisdiction over all matters of a civil nature. It is only in excep-
tiona]l cases that the jurisdiction is avoided. Except in such matbers,
specially excepted, a civil court has jurisdiction over all matters. I am nob
able to appreciate the objection. However, I would like the hon. Minister
to explain.

Shri Hyder Husein (Uttar Pradesh): As you have been pleased to ssy,
Bir, the jurisdiction of the civil court ig a residuary jurisdiction.

Mr. Deputy-Speaker: Primary jurisdiction.

Shri Hyder Husein: The residuary jurisdiction is to entertain all kinds of
guits except in so far as they are barred by sny particular legislation. As I
read clause 43 (a), it bars only questions as to whether any property is or is
not evacuee property or whether an evacuee has or has not any right or interesli
in any evacuee property. I do not think that on this clause as it stands, the
jurisdiction of the civil court is barred in matters of succession or inheritance.
I do not think that it is possible to construe or extend this in such s manner
8 to affect third parties.

Shri J. BR. Kapoor: Are not the two questions related?
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Shri Hossain Imam: As far as the first item is concerned, whether any pro-
perty is or is not evacuee property, there 1s no doubt. That is necessary.
The controversy is about the question whether an evacuee has or has not any
right or interest in any property. That is, about a person whom you have nob
declared 'an evacuee, why should we, by this legislation, take away the right?
Why should we take away the rights of those who are not evacuees?

Mr. Deputy-Speaker: Unless he is an evacuee, there is no question of pro-
perty being saken by a Custodian.

Shri Hossain Imam: 1 will give an instance. A person has purchased a pro-
perty benami in the name of another person. If the benemidar becomes an
evacuee, the question is whether that property becomes evacuee property. I
have a perfectly genuine instance which you can decide here and now. What
ig the intention of the legislature? I simply want that the intention of the
legislature should be clarified. We should know what the position is.

Pandit Kunzru (Uttar Pradesh): T think clause 43 is similar to a clause in
the Pakistan Ordinance of October, 135, 1949 regarding the administration of
evacuee property. But, in that Ordinance no such right of appeal has been
given as has been provided in clause 25 of this Pill. Hence the confusion of
which my friend Mr. Hossain Imam has complained. Government have pro--
vided an appeal to the District Judge in certain cases. But, at the same
$ime. they have not altered the language of clause 43 which has been virtually
teken from the Pakistan Ordinance to which T have referred.

Mr. Deputy-Speaker: Is it not provided in this clause, ‘‘Save as otherwise
expressly provided in this Act”? 1t is otherwise provided in clause 25.
The-efore. it is excepted. Though the District Court is a civil court, yet,
barring the right of appeal to the District Judge, in other respects, the civil
eourt ceases to have jurisdiction under clause 43.

Pandit Kunzru: The hon. Minister has to say whether these words are

sufficient to answer the objection that has been raised and I shall be
. satisfied but so long as he is unable to make up his mind on the poinb
we cannot certainly be asked %o be content with the words that you have point-
ed out.

Mr. Deputy-Speaker: The words are sufficiently clear.

8hri Mohan Lal Saksena: Up till now the Ordinance on Evacuee Property
has been working well and there hasg not been any difficulty, because we have
barred the jurisdiction of civil courts in respect of the matters provided for
under (a). (b), (c) and (d). The only difficulty was that the revenue courts
said that because they had not been precluded specifically difficulty arose.
For instance there was the question relating to mutation proceedings. For
instance a Custodian may take charge of a property the ownmer of which may
refuse to comply. Whether a person is an evacuee or not in regard to that
property is a matter which no civil court or other court can take cognisance
of. Tt is definitely provided under (2) and (b):

*““tc entertsin or adjudicate upon any question whether any property is or is not evacuee
property or whether an evacuee has or has not any right or interest in any evacuee property;

pr to entertain or adjudicate upon any question whether any person is or is not an intending
vacuee.

3rM

. As to whether a person is or is not an intending evacuee he may go to s
eivil court and file a declaratory suit saying that he is not an intending evacuee
but that cannot be taken cognisance of by a civil court.

Perts (c) and (d) provide:

- a‘:ftﬁ?.mjﬂi'; the legality of any action taken by the Custodisn-General or the Custodiam
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in respect of any matter which the Custodian-General or the Custodian is empowered
by or under this Act to determine.”

The matters are specifically defined and if there is anything which falls
outside these specific provisions it can be taken to & revenue or civil
court. So far as these particular matters are concerned the jurisdiction of
the civil and revenue courts is barred.

The Minister of Transport and Rallways (Shri Gopalaswami): .May [ make
a suggestion? I believe the real dispute about sub-clause (a) of clause 43 is
about the latter part. That tries to reproduce here only the words that you
find in clause 2(f), which says:

‘‘ ‘evacuee property’ means any property in which an evacuee has any right or interest...
and includes auy fproperty...”"

If you alter the sub-clause (a) to read as follows:

‘“‘Save as otherwise expressly provided in this Act, no civil court shall have jurisdic-
tion—

(a) to entertain or adjudicate upon any question whether any property or any right to or

interest in any property is or is not evacuee property.’

that should suffice and the rest of it may be omitted. If you would permib
that amendment that should solve the riddle.

Pandit Kunzru: According to the definition, ‘‘evacuee property’' means any
property in which an evacuee has any right or interest.

Shri Gopalaswami: I would like that language to be reproduced here in
order to avoid the confusion. Property is separately mentioned here. Retain
the word ‘property’.........

Mr. Deputy-Speaker: 1 would suggest that the hon. Minister should formal-
ly move the amendment.

Shri Gopalaswami: Yes, Sir. I beg to move:

In part (a), for “is or is nol évacuee property or whether an evacuee has or has mot
any vight or interest in any evacuee property’’, substitute ‘‘or any right to, or interest in,
any property is or ir Dot evacuee property.’

Pandit Thakur Das Bhargava (Punjab): So far as clause 43 is concerned
the point raised by Mr. Hossain Imam seems to have some substance. If a
third person’s rights are involved and the man maintains that a particular pro-
perty ig his own and not evacuee property the proper forum is the civil court
aocording to section 9 of the Civil Procedure Code. Clause 43 can be divided
into two parts. In regard to certain matters which are specified under (a), (b),
(¢) and (d) no civil court or any other court will have jurisdiction over the
findings of the Custodian. Clause 7(1) savs:

“Where the Custodian is of opinior that any property is evaciee property within the
meaning of this Ac!, he may, after causing notice thereof to be given in such manner as
may be prescribed to the persons interested, and after holding such inquiry into the matter
as the circumstances of the case permit, pass an order declaring any such property to be
evacuee property.”’

So that when the Custodian feels that any property is evacuee property he
gives notice that s particular property is evacuee property. Then he makes
enquiries into the matter and comes to a final decision. Ordinarily if a
person is aggrieved by such an order he has a right to go to a civil court. But
here the orders of the Custodian-General ig final. All the clauses in this Bill
are in the nature of a judicial pronouncement on those rights: otherwise there
will be so much litigation and we do not wan{ that there should be litigation.
Government has decided that in regard to this matter the final word will not
rest with the civil courb but with the Custodian. Judging from this point of
view I do not feel any difficully. We have decided that in this matter there
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[Pandit Thakur Das Bhargava]

will be 5 summary decision. After all there should be some finality some-
where. Clause 43 is in my opinion quite good. The decision of the Custodian
may be ultimately for the benefit of those who will be benefited by some pro-
perties becoming evacuee property and I understand that the whole benefit is
likely to go to those who are comparatively weaker in society.

Pandit Kunzru: The amendment moved by my hon. friend Mr. Gopalaswami
Ayyangar does not seem to me to be useful. Either the two words mentioned
by you, Sir, are enough or some other words should be provided to remove the
apprehensions expressed. Mr. Gopalaswami Ayyangar's amendment will not be
enough for the purpose.

Mr. Deputy-Speaker: There are two objections raised. One raised was as to
whether barring of jurisdiction under clause 48 militates against clauge 25 which
provides an appeal to a district judge. A district court is also a civil court.
In answer, it was pointed out that sub-clause (1) says:

‘“Save as otherwise expressly provided in this Act, no civil court shall have jurisdiction.”

Mr. Hossain Imam raised the point that the latter part of sub-clause (a)
might prejudice the interest of third parties. To avoid any such misunder-
standing and possibility of litigation Mr. Gopalaswami Ayyangar has moved
this amendment. These are two distinct matters. Now all doubts have been

resolved and I shall put the amendment of Mr. Gopalaswami Ayyangar to
wote.

Shri A. P, Jain (Uttar Pradesh): As Pandit Thakur Das Bhargava pointed
out, clause 7 provides for judgment in rem. Will it not be binding on every-
body concerned?

Mr. Deputy-Speaker; The hon. Member, Mr. Hossain Imam, is satisfied
with the amendment proposed. And I don't find any difference in substance
between the amendment and the original as it is in part (a). It is also in ac-
cordance with the definition given in clause 2(f). Now I will put the amend-
ments to vote.

The question is:

Omit “(1)”.

The mofion was adopted.

Mr. Deputy-Spesker: The question is:

For ‘“‘civil Court’’ substitute ‘‘civil or revenue court’

The motion was adopted.

Mr. Deputy-Speaker: Now I will put Mr. Gopalaswami’s amendment to vote.

The question is: '

In part (a) for “is or is not evacnee property or whether an evacuee has or has mnob
any right or interest in any property’’, substitute ‘‘or any right to, or interest
in, any property is or is not evacuee property"’.

The motion was adopted.

Clause, as amended, was added to the Bill.

Olause 44
(Protection of action taken in good faith)

Amendment made:

,._:”fslnlub-oh;uae (2), for *Central Goyernment, the Provincial Government,” subgytute

“government”.
[8hri Mohan Lal Saksena]

- Clause, as amended, was added to the Bill.
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Clauges 45 to 48
Clauses 45 to 48 were added to the Bill.
Olause 49
(Power to exempt)

Sardar Hukam Singh: I want to speak on clause 49. I fail to understand
why Government has acquired here certain powers to exempt certain persons
or class of persons, if they so desire. When the Bill has been placed before
this sovereign body and we have passed every clause of it, why should
Government require further powers? It could have been understood if ib
were an Ordinance; there might be doubts then as to whether it would work
or not. But we have taken every safeguard to see that no hardship is caused or
injustice donc. We have made the Bill so soft and mild. Why should Govern-
ment require these powers to exempt certain persons or class of persons from
this Bill? I think that would rather promote certain abuses. Persons who
have lost all hopes with the Custodian might come up to the Government and
there would be chances of patronage because the power of Central Government
would be exercised by certain officers. There are dangers, therefore, of its
abuse. I strongly protest against the inclusion of this clause and I suggest
that it should not be there. When we have passed a comprehensive Bill,
nobody should be left above the law. It is an anomaly to include this clause
in the Bill.

Shri Mohan Lal Saksenad: I think the House knows very well why this
provision is made. There are cases of exemption. For instance, the personal
bank accounts of evacuees were exempted. That was the only exemption made.
The situation is changing and an occasion might arise when it is necessary
to exempt a particular class of persons. Therefore, this power has to be given
to Government. If the hon. Member has no confidence in Government, that is
a different thing; but I hope the whole House has. So far he has not been
able to point out a single case where this power has been abused. Therefore,
I think this objection should not be heeded to.

Shri Hossain Imam: May I also add a word? The hon. Minister announced
on the 12th, three classes of persons who are going to be exempted, and the
justification of it was accepted by the House. They were: those who have
Teturned on permanent permits, those who have been visiting Pakistan on
temporary permits and have come within the time specified, and those who
give proof that they came before the imposition of the permit system. Besides
thege, thers is another class to be added in the list of exemptions under the
sgreement entered into on the 8th of this month: evacuees from Bihar who
have gone to East Pakistan are to be exempted from the operation of _this
Act. That class of exemption has not been included in the body of the Bill
Probably it is the intention of Government to implement it through clause
49. So, the implementation ¢ the agreement of the two Prime Ministers
requires that this provision should exist.

Clause was added to the Bill.

Olaunses 50 and 51.

Clauses 50 and 51 were added to the Bill.

Olause 52
(Delegation of Powers)

Amendment made:

After sub-olause (2), insert : :

“(3) Subject to the provisions of this Act and of the rules and orders made there umder
the - Custodian-G 1 may delegat: suormyofhiapowennndnthinutholnyncpw
or Assi t Custodian-CH T

And bee the subsequent sub-clause.

Clause, as amended, was added to the Bill.

[Shri Mokan Lal Saksena]
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Clause 53
(Power to make rules)
Amendment made:

In pars (a) of sub-clause (2), omit “‘and other officers appointed by him in the discharge:
of his duties’”.

[Shri Mohan Lal Saksena]
Shri Mohan Lal Saksend: I beg to move:
After part (d) of sub-clause (2), insert :

‘‘(dd} the manner in which any person claiming any right fo, or interest in, any pro-
perty which has been notified as evacuee property may have his claim registered
and disposed of ;”’.

Shri Hossain Imam: Would it not affect the third party?
Mr. Deputy-Speaker: It would not affect. It gives the right to the third
party to come and present their claims to the Custodian-General. This only

prescribes the mode. 1t does not bar. It has nothing to do with eivil juris-
diction at all.

The question is:
: After part (d) of sub-clause (2), insert :

*(dd) the manner in which any person claiming any right to. or interest in, any pro-

perty which has been notified as evacuee property may have his claim registered
and disposed of ;.

The motion was adopted.
Clause, as amended, was added to the Bill.

Clanse 54

(Temporary amendment of Section 54 of the Indian Income-tax Act, 1922)
Amendment made:

In the proposed clause (p) of sub-section (3) of Section 54 of the Indian Income-Tax Act,
1922, for ‘‘1849° substitute ‘‘1950.”’

[Shri Mohan Lal Saksena]
Claure, as amended, was added to the Bill.

Clause 55
Clause 55 was added to the Bill.

Clause 22
(Effect of intending evacuee contravening any provision, etc.)
Mr. Deputy-Speaker: Only clauses 22 and 38 are left over.

Shri Mohan Lal Saksena: I shall begin from clause 22. I am omitting
part (ii) of the Explanation, and the existing part (iii) will accordingly be
re-numbered as (ii). I beg to move:

For existing clause, substitute :

“2. Dedaration of property of intending.evacuee as evacuee Froperty in  certain
cases.—If the Custodian is satisfied—

(a) that any person in respect of whom a declaration has been made under section
19 that he is an intending evacuee, has made a transfer of any property in con-
tragemtion of section 20, or has failed to comply with any order made under
clauss’ic) or clause (d) of section 21; or

(b) after “such enquiry as may be prescribed, that the circumstances relating to amy
person in respect of whom a declaration has been so made on the ground that
after the 14th day of August, 1947, and before the 18th day of October, 1948,
he had done any of the acts specified in sub-clauses (i) to (iiij of clause (e) of
section 2 are such as may be prescribed as tituting » preparation for his
migrating to Pakistan;
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the Custodian may declare any property situated in the State in which such person bas any
right or interest, to be evacuee property and on the issue of such notification any property
specified in the motification shall be deemed to be evacuee property which has vested in
the Custodian with the meaning of this Act.

Bzplanation.—The following shall be deemed w be some of the circumstances prescribed

under clause (b). namely— . .
(i) the transfer to Pakistan by any person referred to in that gla.nae of a svlbs!aantl&l
portion of his assets situated in any part of the territories to which this Act

extends, or

(ii) the acquisition of, or the declaration of an intention to acquire. Pakistan nationa-
lity by any such person.”

Mr. Deputy-8peaker: Amendment moved:

For existing clause, substitute :

“2. Declaration of property of intending evacuee as evacuee Property in  certain

cages.—If the Custodian is satisfied—

(a) that any person in respect of whom a declaration has been made under section
19 that he is an intending evacuee, has made a transfer of any property in con-
travention of section 20, or has failed to oomply with any order made under
clause (c) or clause (d) of section 21; or )

(b) after such enquiry as may be prescribed, that the circumstances relaticg to any
person in respect of whom a declaration has been so made on the ground that
after the 14th day of August, 1947, and before the 18th day of October, 1949,
be had done any of the acts specified in sub-clauses (i) to (1ii) of clause (e) of
section 2 are such as may be prescribed as ituting a preparat or
migrating to Pakistan;

the Custodian may declare any property situated in the State in which such person has any-
right or interest, to be evacuee property and on the issue of such notification any property
ugeciﬁed in the notification shall be deemed to be evacuee property which has vested in
the Custodian within the meaning of this Act.

Ezplanation.—The following shall be deemed to be some of the circumstances prescribed
under clause (b). namely—

(i) the transfer to Pakistan by any person referred to in that clause of a substantial
portion of his assets situated in any part of the territories to which this Act
extends, or

(ii) the acquisition of, or the declaration of an intention to acquire. Pakistan nationa-
lity by any sach person.”

Shri Hossain Imam: I have some grave doubts and I should like the
hon. Minister to enlighten us upon this subject. The difference between
evacuee property and the property of an intending evacuee is fundameptal,
because we have made persons evacuees, the vast majority of whom have
ceased to be Indian citizens. As the word ‘‘evacuee’ implies, it is meant
to apply only to those persons who have left India.

Pandit Thakur Das Bhargava: It is not so in the Pakistan Ordinance.

Shri Hossain Imam: It is not the subject of Pakistan Ordinance I am
concerned with. I am not concerned with the Pakistan Government either.
I am speaking about the Dominion of India and its Constitution.

Shri Raj Bahadur (Rajusthan): India is no more a Dominion.

8hri Hossain Imam: All right, Republic of India, but I find our Constitution-
contains the word ‘‘Dominion’’.

Living in the Dominion of India and with all the Fundamental Rights
that have been granted to us, I find it rather difficult to reconcile myself to
the position which has been taken bv Government in connection with the
‘intending evacuee’. As I was pointing out. the vast majority of persons whose
property has become evacuee property are those who have ceased to be Indian
citizens, or who were never Indian citizens,—I refer to sub-clauses (d) (i) and
(d) (i) of clause 2. A small section of people who are covered by (d) (iii) are
congidered to be such heinous offenders that it is considered right and:
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proper to penalise them for the action which they  have taken.
Actions which were never sanctioned by the Government of Indis,
rather which were condemned by them. We have made a provision that those
who have made valid purchases, or exchanged property with the evacuees,
are not covered by (d) (iii), only if they have acquired it through illegal means
that they are condemned. We have mentioned it in a negative form in order
to save the Government from trouble. Those who have not acquired it by
sale or purchase will be declared evacuees and their property will become
evacuee property. On the other hand, ‘intending evacuee’ is a person who
in all good faith did an action which was permitted by the
Government of India in those days. It was the Government of India which
entered into an Agreement with Pakistan in January 1949 to the effect
that the exchange of properties between the people will be permitted and
encouraged. In fact, it bound itself thereby to facilitate the exchange cf
properties. The grave charge made against Pakistan was that during the
currency of this agreement only some hundred or less cases of exchange were
permitted by Pakistan. Now a man who had done a thing which was not a
.crime at the time of its commission, which was not even prohibited by Govern-
raent should not be deprived of his rights which he has under the Constitution.

In this connection I may read out to the House article 31(5) (b) (iii) which

reads:
““(iii) in pursuance of any agreement entered into between the Government of the
Dominion of India or the Government of India and the Government of any

other country, or otherwise, with respect to property declared hy law to be
evacuee property.”

Those properties which were declared by law to be evacuee property have
‘been saved by this Fundamental Right. Of course, by this article 31 we are
empowered to treat evacuee property as apart from the Fundamental Rights
granted, but only so far as article 81 goes. The rest of the articles are
fundamental and they have been granted by other clause. For example sub-
clause (2) of article 13 says:

*‘(2) The State shall not make any law which takes away or abridges the rights con-
ferred by this Part and any law made in contravention of this clause shall, to the extent
.of the contravention, be void.”’

This provision is very definite and unhedged. Then we come to article
19(f) which says:
‘““(f) to acquire, hold and dispose of property;’
This is & Fundamental Right in which no provision has been made for any
exemption.

Again article 20(1) says:
‘““No person shall be convicted of any offence except for violation of a law in force
at the time of the commission of the act charged as an off bjected

, nor he
to a penalty greater than that which might have been inflicted under the law
in force at the time of the commission of the offence.”

What I mean to convey by all these quotations is that an action which was
done at a tirgpiwhen it was not prohibited by Government is sought to be made
into an offence: in other words a man is going to be penalised and deprived
vof his Fundamental Right to manage his property.

We consented to the provision relating to ‘‘intending evacuees’ because
only wanted to preserve the corpus of the property, and the intending
#vatiee property remaining in his management, vesting in him and being
enjoyed by him. We debarred him permanently from alienating it. The
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property remained vested in him only as a trustee; he could not sell it. The
power of sale was taken away, so that the property was preserved for the
refugees, unless anything otherwise is decided between the Government of
India and the Gevernment of Pakistan. But what is being done by this clause
22 now is that for the same offences which are described. in sub-clauses
o(i) (i) and (iii) of clause 2 ke is going to be penalised again and the penalty
is such as to deprive him of all rights to, or interests in, or advantages from
the property. There is no provision in this Bill that an intending evacuee will
get even any sort of maintenance allowance from his property. What is the
good of the property remaining his property when he cannot enjoy it? I can.
well understand his being barred from selling it and we may not have the
slightest objection to it, that it should be held as a trust. But if he is not
going to get any advantage or any income from it, how is he going to live? Is
this the manner in which the minorities are to be encouraged to remain in the
country? I for one cannot understand how we can reconcile ourselves to this
clause.

I should, however, like to mention one fact. If a provision is made whereby
the property remains vested for the benefit of the refugee we would have no
objection, provided there is & provision for the maintenance of the intending
evacuee. But as the clause stands, it contravenes the provision and spirit of
atricle 19(f) and imposes a double penalty for no fresh cause. You can always
apply enhanced penalties if there is any aggravation of the crime. But my
difficulty here is that even the Explanation is illustrative and not exhaustive.
As the House knows, it is no good law which provides for executive enactments
through delegated legislation. This is the worst example of delegated legis-
lation. We do not bind down the executive to any line of action. By giving
an illustration what we do is we give them one sample which is not the sample
of all the things that are there—you have hundred bags in your godown and
you show as sample the contents of one bag which is not representative. I
therefore request the hon. Minister to so clarify the situation that our
apprehensions may be removed. Otherwise it will be very difficult for us to
accept this amendment.

Shri J. R. Kapoor: I must confess that I have been greatly disappointed:
at what has fallen from the lips of my hon. friend Mr. Hossain Imam, the more
so that these remarks should have been made at a stage when we are practi-
cally finishing the discussion of this Evacuee Property law—a discussion which
we have so far carried on with perfect good-will and good grace. What has
particularly hurt me is his remark that if we enact a law of the nature that we
are going to enact how can we ask the minority to stay on.

Prof. Ranga (Madras): That minority is not here.
An Hon. Member: The provision is for those who leave.
Shri Hossain Imam: It is for those who are staying in India.

Shri J. B Kapoor: My own feeling was, and I thought it was the feeling
of every other hon. Member of this House, that this Evacuee Property law is
being enacted with particular regard to the views, wishes and convenience of
the minority in this country. I hope my hon. friend does not forget that from
time to time we have made this Evacuee Property law milder and milder and
wfte;y and softer still in order to meet the wishes of our Muslim friends in this
country. .

Prof. Ranga: But how does it effect them? They sre not interested in going -
away somewhere else.

Pandit Thakur Das Bhargava: May I point out that in the Explanation

there was clause 2 which has now been omitted? I would like to ask the hon.

Minister if it has not been omitted at the instance of my hon. friend Mr. Hossain -
Imam and his party. ' »
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Shri J. R. Kapoor: These were exactly some of the things which I was
thinking of referring to, and 1 would vefer only to some of them but without
importing any heat, for at this particular moment I am not overpowered by
any heat but I am overpowered by a sense of disappointiment and regret because
I had thought that at the end of this discussion, when shortly hereafter we
come to the third reading of the Bill, my hon. friends like Mr. Hossain Imam
-and others would shower congratulations on Government and the hon. Minister
«of State for having piloted this Bill in such a smooth manner and for having
gone to the farthest possible extent to meet their wishes. 1 would not refer
to the very many occasions during the last two or three months when
Mr. Hossain Imam and many of us who were interested in this legislation
put our heads together and always tried to come to agreed propositions. All
these clauses and all these amendments are the result of a spirit of give-and-take.
So far as we of the Congress are concerned we were not actuated by the spirit
.of give-and-take for we had nothing to take and everything to give, because
we were always anxious to see that this legislation should be enucted in such
a way that it may leave absolutely no rancour in the hearts of our Muslim
friends, even though our refugee friends .and many others may have a grievance
.and a justifiable grievance too. But then the policy of our Government is that
in such matters we should not only be just and fair but should be generous,
and generous even to the extent of annoying the members of the majority
community, because we can always appeal to the muajority community that
while dealing with the minority they must be gemerous and very generous and
-not do anything which iight lead the minority to think......

Prot. Ranga: But where does the minority come with reference to this?
The minority is here.

Shri J. B. Kapoor: When I use the word minority I use the word within
inverted commas. When I use the word I use it in the sense that some of
our friends use it wrongly. My hon. friend Mr. Hossain Imam referred to the
Fundamental Rights provided in the Constitution. He referred to article 31
clause (5) sub-clause (b) and part (iii) thereof. 1 do not know whether he was
referring to it with a view to support what he had been saying of what his
cbject was. If we were to refer to this clause it would be absolutely apparent
and obvious that while enacting this Constitution we had made it perfectly
clear that the Fundamental Rights guaranteed herein were not to operate in
the case of any property which may be declared as evacuee property by any
law which this Parliament may make. Now, this is the law which we are
making. We are defining here what evacuee property would be. In the
amendment which has just been moved by the hon. Minister of State we are
going to define what evacuee property would be even in the case of intending
evacuees. Thereafter, when the property is declared as evacuee property
under this new amendment, that evacuee property would be subject to the
provisions of article 31 (5) (b).

One point has been raised by my hon. friend Mr. Hossain Imam that if
property of an intending evacuee who still remains in this country is declared
evacuee property, how would it be possible for him to maintain himself. Well,
let us not forget the circumstances under: which his property—the little
prépérty that me¥ still be left with him—would be declared eva 3
What the amendment of the hon. Minister of State says is,
spart (hof its Explanation: 2
4The following shall be deemed to be some of the circumstances prescribe
(b), " namaely—

(iy#he transfer tc Pakistan by any person referred to in that clause............ "

These arethe significant words:
«..of a substantial portion of his assets situsted in any part of the territories to which this
Act extends”.
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Now, before he is declared an intending evacuee and before his propersy
is declared evacuee property he must have transferred ‘‘a substantial portiom’”
of his property already. Whatever may be the proceeds accruing from the
transfer of the substantial portion of his property must have been sent over
to Pakistan, so that he would continue to be in possession of the proceeds
accruing from the substantial portion of his property, which proceeds have
been trunsferred to Pakistan and may safely be there with some of his friends
or relatives. Now that the intention on his part to leave India has been
established he would naturally be soon leaving this country and going over to
Pakistan, and after going over to Pakistan he can very well enjoy all the assete
that he has transferred or which he may take along with him. So, the question
of making any provision for his mainterance in this country does not simply
arise. I submit therefore that this amendment which has been moved by my
hon. friend Mr. Mohan Lal Saksepa is not only a just and reasonable amend-
ment but is an amendment which according to the views of many of us is
inadequate and should have had its scope much widened. This is in deference
to the wishes and views of my hon. friends over there; it has been done after
thorough discussion, and I do wish that my hon. friends will appreciate this
spirit which has actuated Government in putting this amendment in the present
shape. I support this amendment.

Shri Gopalaswami: May 1 explain the position? I think that there is
something to be said for the point of view which my hon. friend Mr. Hossain
Imam put forward. If he will bear with me and listen to what 1 think is the
real purpose of this particular clause, he will agree in the end that it is no#
so drastic as he imagines it to be. Now we have created two classes of people
under this Bill, ‘‘an evacuee’” and an ‘‘intending evacuee”. We have
“‘evacuee property’’, that is another category. We have property owned and
possessed by an intending evacuee. In certain circumstances. this property
might be declared to be evacuee property and then it attracts all the provisions
of the Bill relating to evacuee property.

Now, let me put it once and for all to the House that whether it is a case
of “‘evacuee property’’ or of property belonging to an ‘“‘intending evacuee’’ or
of property of an intending evacuee which has been declared to be evacuee
property, the owmership continues in the person who is either an evacuee or
an intending evacuee, so that any argument based upon the suggestion that
this Bill deprives the owner of property without due compensation is, I think,
a little of an over-statement of the case. Take, for instance the case of an
““intending evacuee’’. Now, “‘an intending evacuee’’ is a person—I am taking
only the question of how transactions relating to immovable property might
affect him. Let us take the case of a person who is declared ‘‘an intending
evacuee’’ because he has transferred some of his assets between the dates,
the 14th day of August 1947 and 18th day of October 1949. T want the House
to realize that any transfers which took place between those dates by or on

behalf of an ‘“‘intending evacuee’’ will not be invalidated by anything that is
provided for in this Bill.

Shri Hossdin Imam: Hear, hear.

Shri Gopalaswami: That is the position which I want hon. Members to
realize. If that fact is remembered, the only question that we have got to
consider is whether on account of the size of ‘the transfer of assets which he
effected between the 14th August 1947 and 18th October 1949 or. because of
the acts done by him as regards transfers of property after the 18th October 1949,
whether in those cases it is undesirable or unjustifiable to declare his property
to be evacuee property in order that it might attract the provisions relating
to evacuee property in this Bill. With regard to transfers which he effects in.
contravention of the provisions of the Bill after the 18th October 1949, clause 22,
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as originally drafted stated that it could after notice be declared to be evacuee
‘property. We had to consider only the class of cases which relate to the
transfers between the 14th August 1947 and 18th October 1949. With regard
to these transfers there is one particular contingeney which if it has occurred,
will render not the transferred property, but the property which still remains
with the intending evacuee to be ‘‘evacuee property’’. Any order that may be
passed under clause 22 as proposed to be amended cannot invalidate the
transfers, however much in volume they may have been between the 14th
August 1947 and 19th October 1949. We take those large volume transfers
only as evidence indicating that the man was actually preparing for migrating
to Pakistan. When we come to that conclusion, we impose restrictions on his
dealing with the remainder of his property which is still in his ownership and
perhaps, possession also. If you remember that, you cannot say that this
particular man whose preparations for migrating to Pakistan are being completed
should be put in any better position than the man who has actually migrated.
What is the restriction that is put upon him? He cannot transfer the remaining
property with him to anybody without the consent of the Custodian.

There is one point which the hon. Mr. Hossain Imam raised. That was
about the man continuing in possession of his property and continuing to receive
income therefrom after that property is declared to be ‘‘evacuee property.’””
Now the Bill certainly contains provisions which say that after the evacuee pro-
perty vests in the Custodian, it is open to the Custodian-General or any of his
army of subordinate Custodians to say that he will take possession of it, that he
will arrange for the management of the property or for the leasing out of the
property in ways other than the owner had been doing. Assuming that he does
80, in those cases certainly the income that is derived from him is income which
the Custodian gets on behalf of the owner and, if the owner happens to be in
this country, the trouble that now exists as regards remittances of rents
collected here to Pakistan will not exist and I take it that any reasonable
Custodian will see that the rents will certainly be made over to the owner in
this country. That i8 a point which I want the hon. Mr. Hossain Imam to
recognize. First of all, there is no obligation to deprive the owner of possession
if the Custodian is of the opinion that the owmer continuing in possession does
not impair the value of the property itself. If any repairs have to be carried
out and the owner wants to let it for rent, it is possible that the Custodian
may issue an order and say: ‘‘You shall carry out such and such a repair” and
he will be bound to carry them out, but beyond that sort of control over the
possession and management of property, it is not incumbent on the Custodian
to deprive him of his possession. He may deprive him of the possession of one
house and let him remain in the other house, or he may deprive him of possession
of certain lands, but let him continue to live in his own house. If they
remember all these, I am sure, my hon. friends will recognize that there is
nothing to object to in what my hon. friend has moved. The point really is
this: There might be some people who by being considered to be only *‘intendi
evacuees’’ and not having the fear of their remasining property being deolazﬁ
*‘evacuee property’’ might go on alienating their properties and making it
difficult for, say, that property being conserved for the purpose—anything that
we may have in contemplation for the purpose—of compensating refugees who
have come over here. That is reslly at the bottom of this, and I do not think
any rights of ownership are extinguished, nor is there any compelling obligation
on the part of the Custodian to deprive the owner, an Intending #vacuee who
‘cpmtinyes in this country, of possession. or even the management of his
ptoperties, if the Custodian came to the conclusion that the best interest of

41’ n the property req{t;ired mamﬁement by the owmer himself. I hope

* 7 therefore that after this explanation my hon. friend will kindly allow

this amendment to be approved.
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LS & _ul ‘‘Bubstantial portion of these assets’ - onfl wls &l
Chel S o & ool S &S dpaS 4 - ALK g WS gy - 6p ot
? Ligp gl | Jaddeluse B 55 2 iy Jee
(English translation of the above speech)

Ebhwaja Inait Ulah: What is meant by ‘‘Substantial portion of these
asgets’’? How much can it be? Suppose a person's total assets are valued
at Rs. 100/-, may I know what portion of the same will be considered as
‘substantial assets’?

Mr. Deputy-Speaker: It will be more than 51 per cent. The question is:
For existing clause substitute :

«22. Declaration of property of inending as property in certuin 0a3e8,—
If the Custodian is satisfied—

(a) that any person in respect of whom s declaration has been made under section
19 that he is an intending evacuee, has made a transfer of any property in
contravention of section%, or has failed to comply with any order made
under clause (c) or clause (d) of section 21; or

(b) after such enquiry as may be prescribed, that the circamstances relating to any
person in respect of whom a declaration has been so made on the ground that
after the 14th day of August, 1947 and before the 18th day of October, 1949,
he had done any of the acts specified in sub-cl (i) to (i) of eclause (e) of
section 2 are such as may be piescribed as constjsuting & preparation for his
migrating to Pakistan.

the Custodian may declare any property situated in the State in which such person has any
right or interest, to be evacuee property and on the issue of such notification any property
EPeci.ﬁad in the notification shall be deemed to be evacuee property which has vested in the
nstodian within the meaning of this Act.
Ezplanation.—The following shall be deemed to be some of the circumstances prescribed
ander clause (b), namely—

(i) the transfer to Pakistan by any person referred to in that clanse of a substantial
poﬁio; of his assets situated in any part of the territories to which this Act
extends, or

(ii) the acquisition of, or the declaration of an intention to acquire, Pakistan nations.
lity by any such person.”

The motion was adopted.
Clause, as amended, was added to the Bill.
Clauge 38
(Restriction on transfer by evacuees)

Bhri 3. B. Kapoor: Sir, I beg to withdraw my smendmenst to sub-clause (1)
of clause 88, discussion on which wag held aver earlier.

The amendment was, by leave, withdrawn.

Shri Moban Yal SBaksena: I heg to move:

In sub-clause (1), in lines 3 and 4 for “by or on behalf of an evacuee, or by or on
behalf of a person who has become an evacuge after the date of tranafer”, subatitute
“by or on behalf of any person whose property is declared to be evacuee property.”

This is acceptable to Mr. Hossian Imam and Mr. Kapoor.

Shri J. R. Kapoor: The property of evacuee by itself is evacuee property,

It is only property of intending evacuee that is declared evacuee property, 8o
we should have the word ‘evacuee’ also in this.
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[Shri J. R. Kapoor]
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is never declared evacuee property. fesdww &t FE TAww wWH
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(But whether it is necessary or not may be considered. The property of

an evacuee is never declared evacuee property. There is no provision for decla-
ration in this.)

Shri Mohan Lal Saksena: No. It has to be taken over.

Dr. Tek Chand (Punjab): May I know under what clause of this Bill will
the property of an evacuee be declared as evacuee property? In the amend-
ment the words ‘notified or declared’ be added.

Shri Mohan Lal Saksena: I accept the amendment.
Mr. Deputy-Speaker: The question is:

In sub-clause (1), in lines 3 and 4 for “by or on behalf of an evacuee, or by or on
behalf of a person who has become an evacuee after the date of transfer”, substitute
*by or on behalf of any person whose property is notified or declared to be evacuee property.”

The motion was adopted.

Further amendment made:

PARLIAMENTARY DEBATES [14rn APpr. 1950

In sub-clause (2), after ‘‘commencement of this Act” insert ‘‘or within two months from
the date of the notification or declaration referred to in sub-section(l)”.

[Shri J. R. Kapoor]
Clause, as amended, was added to the Bill.

Shri J. R. Eapoor: I have seen an amendment to clause 2 in the name of
the hon. Minister in Supplementary List No. 10.

Mr. Deputy-Speaker: That will come in the third reading.

Clause 1

(Short Title and extent)
Amendments made:
In sub-clanse (1} for ‘1849" substitute '‘1850".
[Shri Mohan Lal Saksena}

Shri Mohan Lal Saksena: I beg to move:
For sub-clause (2), substitute :

“(2) It extends to the whole of India except the States of Assam, West Bengal,
Tripura, Manipur and Jammu and Kashmir.”

I have added ths words Tripura and Manipur, because under the pr
Agreement, Tripura has been excluded.

Mr, Deputy-8peaker: The question is:
For sub-clause (2), substitute :

9\ 14 extends to the whole of Iudia except tne States of Assam, West Bengal,
Tripura, Manipur and Jammu and Kashmir.”

I'he motion was adopted.
Clause, as amended, was added to the Bill.
Preamble
Mr, Deputy-Speaker: The question is:
““That the Preamble stand part of the Bill”.
“ The motion was ncgatived.

esent
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Enacting formula
Amendment made: .
For existing enacting Formula, substitute ‘‘Be it enacted by Parliament as follows :—

[Shri Mohan Lal Scksena]

The Enacting Formula, as amended, was added to the Bill.
Title
The Tifle was added to the Bill.
Amendment mede:
The clauses and sub-clauses of the Bill be re-numbered or re-lettered as necessitated by the

amendments made therein and that all references therein to the numbering or lettering
of clauses and sub-clauses be oorrected as required by such re-numbering,

[Shri Mohan Lal Saksena)

Shri Mohan Lal Saksena: Sir, I have been advised that .amendment No.
140 in the printed list is necessary, namely:

“That in the Proviso to part (q) of sub-clause (2) of clause 10, for the word ‘Deputy’
the word ‘Assistant’ be substituted.”

Shall I move it now or at the Third Reading?

Mr. Deputy-Speaker: The hon. Minister may reserve it for the third reading.

Shri Mohan Lal Saksena: I beg to move:

“That the Bill, as amended, be passed.”

Mr. Deputy-Speaker: Motion moved

“That the Bill, as ‘amended, be passed.”
Clause 10

Amendment made :
In the proviso to part (q) of sub-clause (2), for “Deputy’’, .substitute “Assistant’,
{8hri Mohan Lal Saksena)
Olause 2
Shri Mohan Lal Saksena: I beg to move:

In‘the Explanation to part (e) (i), added by amendment No. 72 in the Final List, before
“‘company”’, insert ‘‘private limited". adry :

Yesterday, an amendment was carried in the House. There, the word that
occurs is ‘company’. We have deliberstely excluded joint stock companies.
We want it to be limited to private companies. Therefore, I move this conse-
quential amendment. v

Mr, Deputy-Speaker: The question is:

In the Explanation to part (e) (ii), added by amendment No. 72.in the Final List, before
‘‘company’’, insert ‘‘private limited'’.

The motion was adopted.

Mr, Deputy-Speaker: The question is:
«That the Bill, as amended be passed.”
The motion was adopted.



RESOLUTION RE CENTRAL ROAD FUND AND STANDING
COMMITTEE FOR ROADS

The Minister of State for Transport and Railways (Shri Santhanam): I beg
to move:
“‘That this House hereby resolves that the Resolution on the Central Road Fund, as
dopted by the Constit Assembly of India (Legislative) on the 19th November 1947,
and as ded by that A bly on the 8th December 1949 be further amended as follows :
1. Wherever an expression mentioned in column 1 of the Table hereunder appended
occurs in the Resolution, there shall be substituted therefor the expression set opposite
to it in column 2 of the said Table :

TABLE

1 2
Governors’ Provinces Part A States and Part B States
Governor’s Province Part A State or Part B State
Province State
Provincigl State
Provinces States
Constitnent Assembly Parliament,

2 1p paragraph 3 of the Resolution.—
(a) in clause (b) of sub-paragraph (1)—
(i) sub-clauses (i) to (iv) shall be omitted;
(ii) after the words ‘Central Government’, the words ‘a portion for expenditure in
each State and territory specified in the First Schedule to the Constitution’ shall

be inserted;

(#i) for the words ‘India and the States referred to in sub-clause (iv) above’, the
words ‘the territory of India’ shall be substituted.

(b) after sub-paragraph (4), the following sub-paragraph shall be added :

‘(5) Special additions to the Road Fund for financing particuler projects may be
accepted from sources other than that mentioned in paragraph 2(2), which shall
be kept in a Special Reserve and utilised for such projects’.

3. For sub-paragraph (1) of Paragraph 9 the folowing shall be substituted :
‘A Standing Committee for Roads shall be constituted consisting of :

the Minister in charge of Transport who shall be ez-officio Chairman, the Minjstet
@ f)f S?:Le for Trangspott who shall be ez-officio Vice-Chairman, and the Minister
of State for Parliamentary Affairs who shall be ez-officio member;

{b) 15 members elected by the Memb of Parliament from amongst themselves; and
(c) the Chief Commissioner of Railways.’
4. For sub-paragraph (2) of paragraph 9 the following shall be substituted :
‘2) In the absence of the Chairman aad the Vice-Chsirman, the members present
ab any meeting may elect ome of themselves to pct as cheirman of the meeting.’
5. To sub-paragraph (4) of peragraph 8 of the Resolution, the following proviso shall
be added : . i
‘Provided that the amonsits in Spesial Reserve dhall be applied only to the purposes
ron for which they ‘ase eermsrked’.
[Parpir THARUR Das BHARGAVA in the Chair]

take much time of the House over this Besolution. We have
Member the original Resolution as amended by this motion.
they are mostly purely verbsl alterations to bring the origi-
pal Resolution up to date and in consonance with the new set up.
i r which has been newly introduced in paragraph
Thegit;:e:tzlgt %1:: az::tethe practice that other Departmenta of 1:.he. Goverl;-
mén.t of India put funds into the Road fund for the purpose of building roads
somewhere or other, though they did not gtrictly come under the Resolution,

‘ (2860)

I need not
circulated to every
They will find that
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The Auditor-General has suggested that the procedure must be regularised as
otherwise in accordance with the Resolution these funds also will become
liuble for the establishment and other charges. In order to meet that point
we have provided a special clause saying that when we get funds from other
sources they will be operated through a special reserve of the Road Fund, so
that the amounts will be placed before the Standing Committee and the
Auditor-General will find it quite regular. But for this the rest of the Reso-
lution i meore or less verba! in character.

The present position is that there are oply 13 Members elected to the
Standing Cominittee for Roads. I have inereased the number to 15 in
accordance with the undertaking I gave the House when I moved the motion
for the appeintment of the Standing Committee for Roads. The membership
of the Standing Committee for Roads will mow be identical with that of the
Standimg Committee for the Ministry of Transport other than Roads.

Mr, Otiairman: Resolution moved :

“That this House hereby resolves that the Resolution on the Centrsl Road Fand, as
adopted by the Constituent Assembly of India (Legislative) on the 19th November 1847,
and as ded by that A bly on the 8th’ December, 1848 be further u,n\gnded as follows :

1. Wherever an expression mentioned in colamn 1 of the Table hereunder appended
occurs in the Resolution, there shall be substituted therefor the expression set opposite
to it in column 2 of the said Table :

TABLE

1 2
Governors’ Provinces Part A States and Part B States
Governor’s Province Part 4 State or Part B State
Province State
Provincial Sk State
Provinees * States
Oonstituent Assembly . . Parliament . 4‘;‘3

% In paragraph 3 of ‘the.Resalution.—.
. (d) in clause (b) of sub-paragraph (1)—
{i} sub-chauses {f} to (iv) ‘shall be. omiteed;
(ii). after the words ‘Central  Government’, the. words ‘s portion for expenditure.in
“ ench State and territory spedified in’ the Pirst Schedileto the Constitution’: ghall
. be . inserted; L fiee, e : -
7 (iii) for the words ‘Indfa and the States referred to in sub-clause (iv) above’, ‘the
w- .- - werds ‘the:Yerritery -of India’ shall-be substituted.
(b) after sub-paragraph (4), the following sub-paragraph shall be added :
it «(B)+ Special additiens to the Road Fund for finangig particular prdjects ‘may :
accepted from sources other than that mentione&.in paragraph 2(2), which shall
‘be kept' in a Special Reserve and atilised for such:-préjects’. : B
}_.*Fgr snh-pa_mg:gph (1). »f Paragraph 8: the following. shall be substituted :
‘A "Standing Committee for Roads shall be constituted consisting of :

“{a) the Mimister in charge of Transport who shall be ex-officio Chairman, the Minister
of State for Transport. who shall be ex-0ffirio Vice-Chairman, and the Minister
of State for Parliamentary "Affairs who shall be ez-officio membcr;

(b) 15 members elected by the Members of Parliament from amongst themselves; and

{c) the Chief Commissioner of Railways’,

4. For sub-paragraph (2) of paragraph 9 the following shall be substituted :

‘(2) In the absence of the Chairman and the Vice-Chairman, the members prosent

at any meeting may elect one of themselves to act as chairman of the meeting.’
be 5351‘?1 sub-paragraph (4) of paragraph 9 of the Resolution, the following proviso shall
addedq :

‘Provided that the amounts in the Special Reserve shall be applied only to the pur-

poses for which they are earmarked’.”
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Prof. Ranga (Madras): I am in agreement with the Resolution but I
would like to have some information with regard to one or two points. I am
glad that provision is made so that any special contributions that may be made
to this fund will be kept apart for specified purposes which are notified, I
would like to know from which sources the Government of India expect such
accretions to this Fund? I can imagine one source, namely, that in certain
places the Railways may like to develop feeder communications and thus
expand their own services to the public by starting their own bus services.
They may make certain contributions to this Fund for the specific purpose of
constructing roads or repairs. I would like to know whether the Government
of India contemplate any such development at all. It is very necessary,
especially in view of the fact that the Railways in many places are not able
and are not willing for some years to come to develop their own railways as
quickly as they should and thus provide railway service to people in certain
regions. It is therefore necessary that the Railways should be prepared to
provide accessory and additional services by way of developing roads as also
rcad services. I hope the Government of India will keep this possibility in
mind and try to discharge their responsibilities in this regard by setting apart
a portion of their revenues every year and place it at the disposal of this Fund
to utilise it.

T TETAT © S WA FGAAA AEA T AT § qgagd qed
7 § FifF fpgema A Wag ¥ faqd g a=d § @@ aR ¥
Tq GG |, Iad R 98 FTH A5l g1 I aF (6 WA F BT FL A
IR AT TN A T AT g AR fgrgew &7 qar wrf faww @Y
§ fog FEXoE M 90 &%, a1 §9 ¥ F9 JoWE 90 IF |
TR WA GV § HAHT FB FEAT G| G FL A @A F
fgizvR A gad e g ¥ off feedl & o
qifeea ¥ TR O A TR T N0 § G AT oA oEw g §
firmriwr gafeqror ¥ Qe A Y g aars € § ag ot N sy T |
g agT AT § o wff * fafow (bridges) 71 N yEwE W@
faor st QX 4 ) &% § AR T A w9 oEE T g | T ;v
Wi & oA A W7 awag (Barsoe) ¥ frmmaiw A AT EFA | TW 4T
FEr @ fFar mar & Sfea e fr wod N qEW@ § | IR T gEAy
N HF ¥ 7 AT AW A AW & foR ag YT A a@ &, WifF
oF A § A A A F1oy 37 G € A o= g § aanaw @
a% 7 fok aga SN FY JoME ¥ a7 Gar g1 degw Fqgdt
(Eastern) 3rr (Side) &7 T oft, fmar oifpear & a6t @aw &
 ag FYE TRAT G A qEY 7 I Wi 1 Fegw ¥ afwwm
(Radhikapur) s & foit fadh 0 W FE+ § | 9 G IE T
& gug # 9gF @A 1 @ATw gt g | Flegk ¥ ufawm aF
UF §SF A F1 agd qE@ § AR fFuanw § qEs (Barsoe) I%

444
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W TF ATE § U IR AT qF v 2w A 1 v AT
Fez(West)aresar ez (Wost ) &Y it o ar 8% £ 39051 5% % 51
7€ ¢ 1 39 foF Axrenw ag 2 fr 1fhar ¥ o W & R A A
A ¥ 73t qvg qamr smw FF 72 vfEeam ¥ a7 o2 § fad A
AT Fgr € 5 Ao & & vqar fear omg arfe @ewl #1 FF
B G F A qH |

(English translation of the above speech)

Saikh Mohiuddin (Bihar): The Resolution moved by the hon. Shri
Bunthanam is of paramount importance because the Railways in India cannot
adequately cater to the needs of almost all the passengers travelling on them
especislly in these days. Apart from the Railway, they have also to use
other means and there does not exist any such part in India where
motor-buses can be run at every place or at least the bullock-carts can be
driven. Those roads are in such a bad condition that it cannot be described
ia words; especially the roads approaching the vulnerable places are in a very
bad state. The roads which have been constructed in the eastern parts of
India or in other words on the borders of Eastern Pakistan are not yet fit for
traffic. The road which has been constructed on the border of Kishenganj
sub-division is still in a very bad condition at several places and the bridges
also have not so far been completed at places where these are required and
moreover the road is not yet fit for traffic. What to say of rainy dags, even
during summer we cannot travel from Barsoe to Kishenganj. A lot of money
has been spent over this and still more money is required. If these roads are
not properly constructed, it would be very dangerous for the country, because
there is only one Railway line and there too adequate trains are not being run
which may facilitate the transport. It is, therefore, that most of the.people
are compelled to travel by bullock-carts. Why no road has been constructed by
Government on the eastern side of Katihar which is sufficiently exposed to
danger from Pakistan? There is only one Railway line between Katihar and
Radhikapur and during rainy sesson it becomes very hazardous to travel there
as breaches occur at several places on that section. The construction of a road
between Katihar and Radhikapur is very badly needed and the road
tinking Kishenganj with Barsoe should be extended upto Malda. The road
running between Purnea-Dinajpur West and Malda West should be properly
maintained. Therefore, I consider that particular care should be taken to
construct a road on the eastern side of Purnea because it lies on the border of
Pakistan. To rum vp, I would like to say this much only that more mones
should be allotted for road works so that these roads could be properly looke

Shri Santhanam: So far as the constitution of the Road Fund is concerned,
we had a discussion when I moved the amendment in December last. The
Road Fund is constituted out of the petrol taxes. The Resolution provides not
less than two annas, but actually we are getting two and a half annas per
gallon. The Fund is distributed according to the Resolution which has
already been passed by this House. That is, twenty per cent. is kept in the
reserve and the balance is distributed according to the petrol consumption of
each aren. We have increased this reserve from fifteen to twenty per cent.
to meet such cases as my friend has explained. I may tell him that when-
ever a State Government comes for special ass'stance for such border roads,
we have been taking a very sympathetic view, and when such cases come up
1 can assure him that we shall give as much as we can possibly afford.
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Now, I may answer Prof. Ranga very easily. The Road Fund is consti-
tuted only with the petrol taxes. In addition, for strategic roads the Defence
Department may give some money. So far as the roads in Part C States
are concerned, out of the budgets for those Part C States, sums are allotted
for road-making and in order to see that the road-making is made efficient,
those funds are operated through the Road Fund so that we may have the
control. Again, whenever road transport corporations are formed and they
ply their buses on the national highways, we are trying to induce them to
give a part of their profits to the Road Fund to be spent on those national
highways so that the wear and tear of the national highways may be alleviat-
el to some extent. Similarly, for any specia! purpose, as for instance in the
case of the Pathankot-Srinagar road, the Government of India may give
money, and that will be done through this Fund. It was stated that hitherto
there has not been so much perfect co-ordination in the matter of road-making.
We want to bring about such perfect co-ordination and this Fund is meant
for that. :

Prof. Ranga: What about co-ordination by your own Railways?

 Shri Santhanam: I think Prof. Ranga should be satisfied if the Railways
do their work efficiently and properly, provide all the amenities which the
House wunts for the class III passengers, put cover on all the platforms, ete.
I feel that probably for a generation to come the Railways will have enough
to do in putting their own house in order. Meanwhile, the Government of
India which is a single entity, is paying through the Road Fund, through the
contribution to the national highways and by special contribution to the road-
ways, very substantial amounts every year for road purposes. When our
finances have improved we shall try to get much more from the Government
of India—from the Finance Department—for road-making.
I am glad the House is accepting the motion without much debate.

Bhri Sidhva (Madhya Pradesh): What is the amount in' the reserve fund
of the Road Fund? :

Shri Santhanam: The annual income—I speak from memory and hope my
bon. friend Mr. Sidhva will not complain that I was not very accurate—is of
the order of Rupees two crores, and he can calculate the twenty per cent.

8hri Sidhva: But you' must have dome surplus, some balenee? . .
8hri Santhanam: We have got some ba'ances—if he wants, I can send

Lim the information. ' ; :
Mr. Chairman: The question is:

“That this House hereby resolves that the.Resolution on the Oentral Road Fund, as
adopted by the Constituent Assembly of India (Legislative) on the 18th November 1847,
and as amended by that Assembly on the 8th December, 1948 be further amended as follows s

1. Wherever an expression mentioned .in .column 1 of the Table. hereunder appended

occurs in the Resolution, there shall be suhstituted therefor the expression set opposite
%0 it in column 2 of the said Table: :

& TABLE
1 2
Governors’ Provinces Part A States and Part B States
Governor's Province Part A State or Part B State
Province State
p¥incial State
inces States

@Bnstituent Assembly Parliament
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2. In paragraph 3 of the Resolution.—
(a) in clause (b) of sub-paragraph (1)—

(i) sab-clause (i) to (iv) sball be omitted ; _

(i) after the words ‘Central Government’, the words ‘a portion for expenditare in
each State and territory specified in the First Schedule to the Constitution shall
be inserted ;

(i) for the words ‘India and the States referred to in sub-elause (iv) above’, the
words ‘the territory of India’ shall be substituted.

(b) after sub-paragraph (4), the following sub-paragraph shall be sdded :

‘(5) Special additions to the Road Fund for financing particular: projects may be
accepted from sources other than that mentioned in paragraph 2(2), which ahall
be kept in a Special Reserve and utilised for such projects’.

3. For sub-psragraph (1) of paragraph 9 the following shall be substituted :
‘A Standing Committee for Roads shall be constituted consisting of :

(a) the Minister in charge of Transport who shall be ez-officio Chairman, the Minister
of State for Transport who &I be es-officio Vice Chairthan, and the Minister
of State for Parliamentary Affairs who shall be ex-officio member ;

(b) 15 bers elected by the Members of Parliament from gst themselves ; ‘and

(c) the Chief Commissioner of Railways’.

4. For sub-paragraph (2) of paragraph 9 the following shall be substituted :

“(2) In the absence of the Chairman and the Vice-Chairman, the members present

at any meeting may elect one of themselves to act as chairman of the meeling.
s.dc'lr(:i sub-paragraph (4) of paragraph 9 of the Resolution, the following proviso shall
be added :

‘Provided that the amounts in the Special Reserve shall be applied only to the pur-

poses for which they are earmarked'.”

The motion was adopted.

'

INDIAN TARIFF (THIRD AMENDMENT) BILL
AwmexpMent o ItEm Nos. 28(4), 80(6) erc. oF FirsT SCHEDULE

The Minigter of Works, Minea and Power (Shri Gadgil): I beg to move:

“That _the Bill further to smend tne Tndtan Tariff Act, 1934, be takem into consideration.'*

This Bill gives protection up td the end of December. 1952, firstly, to soda
ash, secondly, to sheet glass, -and thirdly, to' plusties. "There is no new princi-
ple involved in this Bill. We are only garrying out.the policy of diseriminating
protection that has been long sccepted by this House and by Government till
such time when some new. policy. will be accepted- a8 a result of the report of
the Fiscal Commission, which may be received.in the course of a month or
two. ’ @

Dealitig with soda ash, the proposal is to give protection to this industry.
For the present, the import of soda ash is subject to a revenue duty of 30 per
cent. ad valorem and 18 per cent. preferenticl.” The indigenous industry is
undoubtedly a war-time development. = There are two factories, one the
Dharangadhara Chemical Works Ltd., at Dharangadhara, and the other, the
Tata Chemical Litd., at Mithapur. The indigenous demand for soda ash is
estimated at 90,000 tons per year of which 40,000 tons are for heavy soda and
50,000 for light soda ash. The indigenous industry manufactures light soda
ash. Its capacity is about 46,000 tons per year.- Although the actual produec-
tion has not gone beyond 21,0689 tons, it is expected that in the near future,
when the protection is given and other help which is contemplated is available,
the factories will work to capacity. Both the factories are planning to increase
production by the installation of additional machinery. Both the factories
closed down in April 1949 owing to accumulation of stocks resulting in very
heavy imports of soda ash at comparatively lower prices.
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Soda ash is used as s raw material for several products, in particular for
the manufacture of caustic soda, sodium bichromate, glass, silicate, soap,
rubber, etc. It is largely used for washing and cleaning. The main raw
material used in the manufacture of soda ash are salt, limestone, coke and coal;
all that is quite abundant in this country. So, the first condition for grant
of protection, namely, abundance of raw material, is available.

Soda ash is also an important item of the alkali group of the heavy chemical
industry and is of basic importance in the industrial development of this
country. It is, therefore, an industry to which it is desirable, in the national
interests, to grant protection or assistance. In other words, this satisfies
another test which has been laid down in the formulation of policy of dis-
criminating protection.

Thirdly, as far as the Government are aware and as far as the findings of
the Tariff Board go, this industry runs on sound lines. With its natural ad-
vantages and reduction in costs when production increases, the industry can
be expected to develop sufficiently within a reasonable time to enable it to
meet competitions from abroad with protection from the State, or any other
assistance. That is another test which it is believed will be satisfied if protec-
tion is given.

Now, the exact extent of protection that was suggested by the Tariff Board,
after detailed examination of costs, was 30 percent. standard and subsequent
adjustment. That was on the assumption that the fair-selling price of Indian
soda ash would be Rs. 16.83 per cwt. and the landed cost of the imported one
would be, without duty, Rs. 11.92. At the time of the Tariff Board's enquiry,
that was the position. But immediately after that the landing cost came
down to Rs. 9-75. This necessitated a review of the whole position and as s
result Government came to the conclusion that in the circumstances the duty
should be increased to 40 per cent. preferential and 50 per cent. standard, in
addition to a subsidy of Re. 1 per cwt. of sale of indigenous soda ash. This
was also shown to the members of the Tarif Board and general agreement
secured. Accordingly, these duties have come into operation under the provi-
sions of the Protective Duties Act, 1946. The intention is, as I said in the
beginning, to give protection till the end of the year 1952.

The second industry to which this Bill provides protection is the sheet glass
industry. The question of protection to this industry was referred to the Tarift
Board and the Tariff Board, after making elaborate enquiries, came to the
conclusion that protection was really necessary to only one part of the manufac-
ture, namely, sheet glass of gauges between 16 ounces and 13 ounces per square
ft. The Tarif Board recommended the conversion of the revenue duty into
8 protective duty at the same rate which should remain in force for a period
of two years in the first instance. Although the production of sheet glass is
at present restricted to gauges 13, 16 and 32 ounces per square ft. the protec-
tion is to apply to sheet glass of all gauges in order to avoid possible adminis-
trative difficulties. That is the recommendation and Government have em-
bodied the same in this Bill.

It may interest the House to know that the actual production has reached
& maximum of 13 million square ft. Although the demand for sheet glass of
all gauges is estimated at about 32 million square ft. per annum, it is expected
that as a result of this protection production will increase both in point of
quantity--and also in point of quality.

The third industry for which protection is provided in this Bill is the plastics
industry. It was also developed in the course of the last war. It covers several
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branches such as the basic raw materials, namely, moulding powder, resin,
phenol-formaldehyde moulding powder etc. and then some fabricated plastic
materials such as sheets, tubes and rods, etc. etc. and then the finished articles
made of plastic substances. After careful enguiry, the Tariff Board came to
the conclusion that certain items only deserved protection and they recommend-
ed that phenol-formaldehyde moulding powder which is at present produced
in India may be given protection. The demand for this powder is estimated
at 1,000 tons in 1950, 1,500 tons in 1951 and 2,000 toms in 1952. The capacity
of the only firm producing this powder is about 900 tons per snnum but the
actual production has not exceeded 200 tons in a year. The firm started
production in 1946. As it is desirable to assist the development of an industry
producing a basic raw material and as it would be in the ultimate interest of
the moulding section of the plastic industry to use indigenous powder wherever
it is possible, the Tariff Board has recommended among other things the con-
version of the existing revenue duty of 30 per cent. ad valorem into a protective
duty at the same rate. This recommendation has been accepted.

8o far as some fabricated plastic materials are concerned, there is no im-
mediate possibility of manufacturing the same in this country. Therefore, the
Tariff Board did not recommend any protection for the same.

As regards finished articles, the recommendation of the Tariff Board covers
a wide variety of articles. The demand is estimated at about 4000 tons during
the next three or four years. This is about the same as the rated capacity
of the Indiau moulding factories. Therefore, what the Tariff Board has re-
commended is that the revenue duty leviable thereon under items 78 and 73(i)
of the First Schedule of the Indian Tariff Act, namely, 36 per cent. ad valorem
standard and 24 per cent. pre-preferential should be converted into protective
duties of 40 per cent. and 30 per cent. respectively. This recommendation has
been accepted by Government and the duties have been increased by notification
under the Protective Duties Act of 1946.

These are the recommendations that have been embodied in this Bill. As
I stated, there are no principles involved, and as the industries have satisfied
the tests laid down in the policy of discriminating protection I think Govern-
ment have acted quite rightly and I do hope that the House will accept this
Bill.

Mr. Ohairman: Motion moved:

“That the Bill further to amend the Indian Tariff Act, 1834, be taken into eomidijﬁticn.“

Shri T. T. Krishnamachari (Madras): I have no desire to embarrass my
hon. friend the Minister of Works, Mines and Power by asking him all kinds
of questions about the motion before the House, but I think it is very necessary
that in view of the fact that in the Report of the Tariff Board in regard to
sods ash industry, it has come to certain conclusions on data which in my
opinion are not very sound, I have to make a few remarks.

I have no complaint to make in regard to the gpting of protection to the
sheet glass industry or to the plastics industry. 8o far as sheet glass is con-
cerned, as my hon. friend the Mover put it, the protection is practically
nogligible because the duty is being converted from a revenue duty to a pro-
tective duty. In fact, if one reads the Report of the Tariff Board, it does
seem as if the industry has even merited this amount of protection. But if
Government are willing to give the guarantee that the present duty will not
be lowered by using the provisions of Section 23 of the Indian Sea Customs
Act, I have no quarrel with Government.

In regard to the plastics industry, I have not merely read the Report of
the Tariff Board but I have also, in order to refresh my memory, gone through
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the Report of the Panel appointed in 1945 to go into the plasties indnstry.
That Panel held out a hope of establishing this industry not merely for manu-
facturing phenol-formaldehyde moulding powder but other types of moulding
powders as well and also of establishing a regular moulding industry and bonds
sncillary industries to produce plastic materials. But the progress of this
industry has been woefully slow and miserable. The Tariff Board says that
the moulding powder factory in this country which has a rated capacity of
800 tons per year has havdly been able to produce 120 tons a year. If that
industry requires protection, well, I do not quarrel with the decision. Nor
am I very much concerned about the small protection that is being given for
manufactured articles.  After all, they are of a type for which alternatives
can be obtained. If a person is not willing to pay the higher price that will
ensue as a result of this protection to certain plastic materials made in this
country, he can obtain other types of materials made out of china elay. Ceiling
roes, switches and things of that sort are available in other types of material.

S0 1 have no quarrel with Government for giving protection to this industry
either.

But I am afraid I have to make a few remarks in regard to the soda ash
industry. My hon. friend the Mover mentioned that the soda ash industry is
a war-time industry. I am afraid it is not a war-time industry. Sometime
in 1943-44 when I had to go into this question of the manner in which the
local heavy chemicals industry was being treated by the Government of the
day, I was in a position to study the question of this industry fairly thoroughly.
At the time, we had three factories in existence, the Dhrangadhara factory, a
Jerry bw'lt one which changed hands often in regard to its management, the
Khewars factorv belonging to the Alkaline Corporation which is really another
name for 1.C.I., and Tatas. So far as Tatas are concerned, they never pro-
duced a2 single ton of chemicals right through the war. The Dharangadhara
factors was undoubtedly producing all during the war. Their total rated
capacity was somewhere between 18 to- 19 thousand tons. but sincé the war
their production has dropped partly because of other difficulties and partly
also because of the concern changing hands. It is surprising that in the Repo#t
submitted by the Tariff Board they are not willing to take us jnto their confidence
in regard to the cost accounting of the products of -these cofiferns.”vIf ‘there
is sny secret process involved or some secret materials used, I agree that the
position should not be disclosed to the public, but I do not see why. any congern
menufactuting an artiole like $6da ash should fight shy of ‘Placing its books
not merely: before the Tariff Board but also before the public. So far as the
Khewrs faetory is concerned, it is at the present moment out of the scope
of our discussion. - I know it for a fact that it now produces only 6,000 or 7,000
tons,: though ite rated capacity is about 22,000 tons.” But that is no longer
our funeral; that is Pakistan’s funeral. Even thé two factories that we have
are not producing up to their rated capacity. It is not quite correct to say
that their production has dropped merely because a large quantity of soda ash
has been dumped into this country under the OGL concession.

In regard. to the grant of protection for this industry, as I said, I have no
quarrel. In fact the Heavy Chemical Panel which went into the question of
this- and other industries in 1945-46 had recommended that we should, in spite
of the fact that the position of the synthetic soda ash in the world as a whole
is rather precarious, in this country try to establish more factories so as to
coveria possible demand, as estimated, by them for 1949-50, of 267,000 tons of
_soda ash. They suggested that a factory should be started near Sindri, a
second one in Sind and a third one in South Tndia. Well, possibly the Sinari
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factory could not be started merely because anything started in Sindri yvould
be dependent on Salt from Khewra which is now rather difficult to obtain. I
do not see any reason why Government hes not encouraged the starting of &
factory in South India, knowing as I do that there were more than one concern
that was interested in the starting of this particular industry in South India,
But there it is and we are now left with only two factories whose maximum
production capacity is in the region of 46,000 tons.

The estimate of the Tariff Board in regard to our needs has been extremely
nebulous. At one stage they take the figures of Panel Report. The Panel
estimated the consumption of soda ash by different industries and for washing
and cleaning m the country in 1944 to be 1,07,500 tons. The Panel had also
envisaged that the consumption of soda ash would rise to be about 2,70,000
tons by 1949. At one stage the Tariff Board says that the estimated annual
consumption of soda ash in the country is 90,000 tons, while at another stage
they say that the consumption, as estimated by the D.G., I and 8., is in
the region of 1,320,000 tons. While assessing the stocks that will be left over
both from the production of our local plants as also the balance of imported
stocks they say that between ten months (July 1948 to April 1949), the con-
sumption was in the region of 1,00,000 tons. So, 1 cannot understand what
they base their recommendations on.

Again, in this report the Tariff Board has made two alternative recommen-
dations in regard to the present stocks in the country and that is really the
point that provoked me to speak today. They have suggested that since there
are ampie stocks in the hands of dealers and importers the only effective way
of enabling the two soda ash factories to restart production is to maintain the
existing ban on imports of soda ash up to the end of December 1950. Of
course, they have made a concession later on, namely to allow an import of
25,000 tons, if necessary, during the second half of 1950. This, I think, is
a very pernicious recommendation, not that I have not the greatest respect
for the Board and particularly for the erstwhile President of the Tariff
Board who is a keen economist and a sound businessman, But
I think some of these people are apt to be carried away by the exigenciés of the
situation and forget the first principles so far as the recommendatiorns which
s Tariff Board can possibly make to the Government of a country.

The alternative that has been suggested is the creation of a pool, so that
all the goods that are in the hands of importers and the produots of these
factories could be pooled and distributed to the consuming industries.and the
public. I want to draw the sttention of the House to one particular fact.

The Panel estimated that out of thp total consumption of 1,07,500 tops in 1944,
the quantity eomsumed for wasking and olean&z _purposes, that js ‘by the
dhobis, etc., was about 48,000 tors. During 1048 the industry required only
the balance of neady 80,000 tons. Therefote the House will appreciate that
very nearly 46 to 47 per cent. of the totsl soda ash that was available in the
country goes into the hands of people who need it for their livelthoodl and also
for the purpose of keeping our clothes clesn. . Now the Tarif Board says:
“Well, you shut out imports until December 1950’ without any assessment of
where the stocks gre held, whether the stocks are being sold at proper prices,
whether there is any control over the prices, whether people who need soda ash in
the far away remote villages are getting them. Instead of calculating the effect
of these suggestions on the basis of all these factors they merely suggest the
banning of imports. In that case what will happen is that a.certain amount
of soda ash will be in stock in Bombay State as the factories are situated in
Bombay. But what will happen in Bengal? Bengal will have no soda ash;
South India will have no soda ash and the demands of the dhobis cannot be
met. On the other hand he will have to pay in the blask market at.prices
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which would be fantastio. Instead of Rs. 16 per cwt. he will have to pay
perhaps Rs. 40 per cwt.

This has been the history of control of imports in thic country almost since
the end of the war. What we have been doing is that we have been allowing
goods to come in freely, then we stop them all of a sudden. The result is
that stocks are cornered in particular places, because the speculator always
knows that once there is a relaxation of imports a restriction is bound to follow.
Therefore I feel that it is a very bad recommendation that the Tariff Board
has made without appreciating the situation in the country and without drawing
any lessons from the mistakes that the Government have committed in the
past in regard to their import policy. I therefore hope that my hon. friend
will give the House an assurance that Government will not accept that portion
of the recommendation of the Tariff Board to ban imports completely for a
period. On the other hand they will have to regulate imports into all parts
of India so that each part will get about 5,000 tons every month, which along
with the local production will be able to meet the needs of the country. It is
possible that imports into Bombay may be banned, because the Bombay fac-
tories will be able to cater to the needs of that area but imports to other parts
will be necessary. That I think is a wiser and a better way of tackling the
problem than the ad hoc suggestion made by the Tariff Board which, I am
afraid, has been done without any examination or appreciation of the facts
of the situation.

Alternatively, if it is possible for Government to create a pool, by calling
for particulars of stocks in the hands of people concerned and regulating the
inflow of imports, I would welcome that move.

1 have no quarrel with the quantum of protection that is proposed to be
given. I know very well that from the point of view of efficiency our factories
are C. 3 and it will be very difficult for them to compete in the matter of
synthetic soda ash with the I.C.I. who are able to scope it out of the Magadi
lake. But 1 do welcome protection to any industry, however inefficient it
may be. An inefficient child is nevertheless our own child. On the other hand
I do not want this large class of consumers who buy soda ash for the purpose
of washing and cleaning, to be affected by any policy that Government may
follow by accepting, without examination, the recommendations of the Tariff
Board. If my hon. friend will give me that assurance, I have no doubt he
will carry with him the whole House in regard to the motion before the House.

Prof. Ranga (Madras): I would take only two minutes of the time of the
House. I am entirely in favour of Mr. T. T. Krishnamachari’s suggestion that
the dhobis in this country should also be protected and I hope that Government
will take steps to give effect to it. I am also in favour of creating a pool so
that the consumers also will be protected.

The third point is I want Government to make sure that these industries
‘which are sought to be protected do carry on their production up to their
fullest possible capacity. In the case of two of these industries they propose
only to give as much as these industries have been getting till now, only in a
different shape. But till now they have not been able to produce more than
30 per cent. Gf their full capacity in one instance, and 50 or 45 per cent. of
their full capacity in the other. Therefore it is the duty of Government to
devise ways and means by which they can possibly see that this protection
that they are giving will really result in additional production and not merely
in perpetuating the inefficiont baby which will always need this sort of forced-

feeding.
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I am grateful to my bon. friend Mr. T. T. Krishnamachari,

Shri Gadgil: gra [
All T can assure him is that the point of view he has pressed will be given due

consideration.
Mr. Chairman: The question is:
+«That the Bill further to amend the Indian Tariff Act, 1834, be taken into consideration.™
The motion was adopted.
Clauses 1 and 2 were added to the Bill.
The Tille and the Enacting Formuls were added to the Bill.

Shri Gadgil: I beg to move:
“That the Bill be passed.”

Mr. Ohairman: The question is:

“That the Bill be passed.”

The motion was adopted.

The House then adjourned till a Quarter to Eleven of the Clock on Saturday,

the 15th April, 1950.
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